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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENT

URGENT APPLICATION
To,
THE REGISTRAR,
THE HIGH COURT OF DELHI, NEW DELHI.

Sir,

Kindly treat the accompanying Writ petition as an urgent one
as per the High Court Rules. The ground of urgency is that the
Petitioner is being denied his legal right of fair participation in
the bid and an opportunity to be selected as a lowest bidder. It
is most humbly prayed that an urgent hearing be given.

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
NEW DELHI
DATED:
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NOTICE OF MOTION

IN THE HIGH COURT OF DELHI AT NEW DELHI
(CIVIL WRIT JURISDICTION)

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

To,
1. MINISTRY OF CORPORATE AFFAIRS THROUGH

SECRETARY; A WING, SHASTRI BHAWAN
RAJENDRA PRASAD ROAD, NEW DELHI – 110001.

2. INSITITUTE OF COMPANY SECRETARIES OF
INDIA THROUGH SECRETARY ICSI House, 22,
Institutional Area, Lodi Road, New Delhi-110003

Sir/Ma’am,

The above-mentioned Writ Petition is being filed before this
Hon'ble Court. The same is likely to be listed on ________.
Kindly take notice accordingly.

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
NEW DELHI
DATED:
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(CIVIL WRIT JURISDICTION)

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

COURT FEE

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
NEW DELHI
DATED:
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SYNOPSIS

1. That the Petitioner is a Proprietor of a firm named Kumar Dilip

& Associates (Herein after referred to as “Petitioner Firm”)

registered under with ICSI (Institute of company secretaries of

India).The Petitioner firm is comprises of company secretaries,

others professionals engaged in the Secretarial practices. The

Petitioner is continuously making efforts in coordination with

the Ministry of Corporate Affairs for redressing the

problems/issues being faced by its members or the other

professionals engaged in Secretarial practices and other

Secretarial consultancy.

2. That the Respondent No. 1 is the Ministry of Corporate Affairs

and is primarily responsible with administration of the

Companies Act 2013, the Companies Act 1956, the Limited

Liability Partnership Act, 2008 & other allied Acts and rules &

regulations framed there-under mainly for regulating the

functioning of the corporate sector in accordance with law.

3. That Respondent No-2 i.e. The Institute of Company Secretaries

of India (ICSI) is the only recognized professional body in India

to develop and regulate the profession of Company Secretaries

in India.

4. That in compliance of section 92 read with 137 of the

companies act, 2013, the Members of the Respondent No.-2

filed the annual return and various other statutory documents

with Respondent No.-1, the same is done through the portal
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i.e.http://www.mca.gov.in. (Hereinafter referred to as

“Website”) It is germane to state that Respondent No.1 vide an

update dated 1st February, 2022 on their portal communicated

that the website running on version 2 shall be upgraded to

version 3 and the relevant form relating to LLP’s shall not be

available from 25th February, 2022 till the date of next

communication in this regard.’

5. That the new version of the website is complex and not user

friendly., It would not be out of place to state that the website

created a deadlock where the registration of the new LLP’s

came to on halt and various problems are being faced by the

user of the Website. These problems were time and again

communicated to the officials of the ministry but the officials

did not paid any heed to such problems faced by the users of the

Website.

6. That the stakeholders are facing many problems on Version 3

which includes but not limited to User Registration, Address

does not contain special characters, data migration, security

lapse, user data migration from Version 2 to Version 3, Errors in

forms including filling, saving, auto retrieval of data, validation

of data, uploading of form, missing of attachments in forms,

wrong data in output pdf and approval of e-forms etc.

7. The V3 website is having serious issues about which Petitioner

has time and again has informed/ or communicated to the

Respondent No.1 and Respondent No.-2.
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8. That the Petitioner and other users of the V3 portal of Ministry

is not able to file/or submit statutory / or mandatory forms

owing to the non-working of V3 portal and Website of Ministry.

In such a case additional fee shall not be levied on the

Companies/ or LLP who are not able to file the forms due to

non-working of portal till the time portal started working

properly.

9. Therefore, the manner in which new portal is launched by the

Respondent No.1 has created ruckus in compliances and its

affecting the business of members of Respondent No.2 in large.

Hence the Petitioner is left with no alternative but to approach

this Hon’ble Court.

Hence, this Writ Petition.

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
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LIST OF DATES AND EVENTS

24.03.2021 Notification No. GSR 207 (E) issued by

Respondent no.1.

01.02.2022 Respondent No.1 has issued an update on its

Website that the website running on version 2

shall be upgraded to version 3 and the relevant

form relating to LLP’s shall not be available

from 25th February, 2022 till the date of next

communication in this regard.

09.04.2022 Email sent by Petitioner to the Respondent No.2

mentioning the challenges faced by him on the

Website along with relevant documents.

03.06.2022,
18.05.2022,
18.07.2022,
16.08.2022 and
17.10.2022

Emails sent by Petitioner to the Respondent

No.2 through President, Joint Secretary and

other related personnel.

15.07.2022 Respondent No.1 issued another update on its

website intimating that the forms related to the

Companies Act shall also be launched on

version 3 (V3) portal on 31.08.2022.

16.07.2022 Petitioner vide email submitted some important

points to be considered before launch of V3

with Respondent No.1 and 2.
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15.09.2022 Notification no. G.S.R. 700(E) issued by

Respondent No.1.

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)
WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY
…PETITIONER

VS.
MINISTRY OF CORPORATE AFFAIRS & ANR.

...RESPONDENTS
MEMO OF PARTIES

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

.…PETITIONER

VERSUS

1. MINISTRY OF CORPORATE AFFAIRS THROUGH
SECRETARY; A WING, SHASTRI BHAWAN
RAJENDRA PRASAD ROAD, NEW DELHI – 110001.

...RESPONDENT

2. INSITITUTE OF COMPANY SECRETARIES OF
INDIA THROUGH SECRETARY ICSI House, 22,
Institutional Area, Lodi Road, New Delhi-110003

...PROFORMA RESPONDENT

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
NEW DELHI
DATED:
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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY
…PETITIONER

VS.
MINISTRY OF CORPORATE AFFAIRS & ANR.

...RESPONDENTS

WRIT PETITION UNDER ARTICLE 226 OF THE
CONSTITUTION SEEKING A WRIT, ORDER OR
DIRECTION IN THE NATURE OF CERTIORARI OR
ANY OTHER APPROPRIATE WRIT DECLARING
THAT FURTHER FORMS NOT TO BE FILED ON
VERSION3 PORTAL UNTIL IT IS FUNCTIONING
PROPERLY AND RECTIFYING THE TECHNICAL
GLITCHES/SHORTCOMINGS IN THE VERSION3 AND
VERSION2 PORTAL AND TO ISSUE FRESH
NOTIFICATIONS/CUT OFF DATES FOR FILING
RETURNS IN FORM AOC-4, AOC-4 CFS, AOC-4 XBRL,
AOC-4 NON XBRL, MGT-7, MGT-7A AND FORM-8
(LLP) AFFORDING REASONABLE TIME PERIOD TO
THE MEMBERS OF RESPONDENT NO.2 FOR
MAKING THE STATUTORY COMPLIANCES AND TO
ISSUE APPROPRIATE WRIT, ORDER OR DIRECTION
TO ENSURE THAT BACKDATED ESIN CANNOT BE
GENERATED IN RELATION TO FINALIZATION OF
BALANCE SHEETS BY CHARTERED ACCOUNTANTS.

TO,
HON’BLE THE CHIEF JUSTICE AND HIS/HER
COMPANION JUSTICES OF THE HIGH COURT OF
DELHI AT NEW DELHI.
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THE HUMBLE PETITION OF THE ABOVE-NAMED
PETITIONER:

MOST RESPECTFULLY SHOWETH:

1. That at the very outset it is humbly submitted herein that

the V3 portal of Ministry of Corporate Affairs

(‘Ministry’) is not working from the day it was launched,

which is a reciprocal obligation of the Ministry and the

additional fee for the delay filing of form can only be

levied when the reciprocal obligation is fulfilled by the

Ministry i.e. smooth working of the V3 portal.

2. That at this juncture, the Petitioner is not against the

revolutionary step taken by the Ministry by launching V3

portal but the Petitioner is against the way it was

launched i.e. in such a unplanned and untested manner

which is creating ruckus in statutory / or mandatory

compliances of  the Companies/ or LLP.

3. That the Petitioner and other users of the V3 portal of

Ministry is not able to file/or submit statutory / or

mandatory forms owing to the non-working of V3 portal

and Website of Ministry. In such a case additional fee

shall not be levied on the Companies/ or LLP who are not
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able to file the forms due to non-working of portal till the

time portal started working properly.

4. That in the instant case, on the one hand the Ministry has

failed to provide the proper portal and on the other hand it

is also levying additional fees on the non-compliant

Companies/ or LLP.

5. That the Petitioner is a Proprietor of a firm named Kumar

Dilip & Associates (Herein after referred to as “Petitioner

Firm”) Registered under with ICSI (Institute of company

secretaries of India).The Petitioner firm is comprises of

company secretaries, others professionals engaged in the

Secretarial practices. The Petitioner is continuously

making efforts in coordination with the Ministry of

Corporate Affairs for redressing the problems/issues

being faced by its members or the other professionals

engaged in Secretarial practices and other Secretarial

consultancy. Copy of registration certificate of the

Petitioner firm and the membership certificate of the

proprietor of the Petitioner is attached herewith and

marked as a Annexure No.-1.
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1. That the Respondent No. 1 is the Ministry of Corporate

Affairs and is primarily responsible with administration

of the Companies Act 2013, the Companies Act 1956, the

Limited Liability Partnership Act, 2008 & other allied

Acts and rules & regulations framed there-under mainly

for regulating the functioning of the corporate sector in

accordance with law. Respondent No. 1 is also

responsible for administering the Competition Act, 2002

to prevent practices having adverse effect on competition,

to promote and sustain competition in markets, to protect

the interests of consumers through the commission set up

under the Act. Besides, it exercises supervision over the

three professional bodies, namely, Institute of Company

Secretaries of India (ICSI), Institute of Chartered

Accountants of India (ICAI) and the Institute of Cost

Accountants of India (ICAI) which are constituted under

three separate Acts of the Parliament for proper and

orderly growth of the professions concerned. Further

Respondent No. 1 also has the responsibility of carrying

out the functions of the Central Government relating to

administration of Partnership Act, 1932, the Companies
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(Donations to National Funds) Act, 1951 and Societies

Registration Act, 1980.

2. That Respondent No-2 i.e.,The Institute of Company

Secretaries of India (ICSI) is the only recognized

professional body in India to develop and regulate the

profession of Company Secretaries in India. It is a

premier national professional body set up under an act of

Parliament, the Company Secretaries Act, 1980. ICSI

functions under the jurisdiction of the Ministry of

Corporate Affairs, Government of India. The Institute

provides top-quality education to the students of

Company Secretaries (CS) Course and best quality set

standards to CS Members. At present, there are more than

65,000 members and around 2.5 Lakhs students on the

roll of ICSI.ICSI has its headquarters at New Delhi, four

Regional Offices at New Delhi, Chennai, Kolkata,

Mumbai and 72 Chapters across India.ICSI has been

contributing to the initiatives of Government of India that

have potential to excel the social-economic growth of

India.

ISSUES RELATED TO VERSION 3 VIS-À-VIS LLP FORMS
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3. That in compliance of section 92 read with 137 of the

companies act, 2013, the Members of the Respondent

No.-2 filed the annual return and various other statutory

documents with Respondent No.-1, the same is done

through the portal i.e.http://www.mca.gov.in. (Hereinafter

referred to as “Website”) It is germane to state that

Respondent No.1 vide an update dated 1st February, 2022

on their portal communicated that the website running on

version 2 shall be upgraded to version 3 and the relevant

form relating to LLP’s shall not be available from 25th

February, 2022 till the date of next communication in this

regard. The internet generated copy of the update dated

1st of February, 2022 downloaded from the Website is

attached herewith and marked as Annexure No.-2.

4. That it is to apprise herein that the new version of the

website is complex and not user friendly., It would not be

out of place to state that the website created a deadlock

where the registration of the new LLP’s came to on halt

and various problems are being faced by the user of the

Website. These problems were time and again

communicated to the officials of the ministry but the
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officials did not paid any heed to such problems faced by

the users of the Website. A copy of email dated 9th  April

2022 sent by the Petitioner mentioning the challenges on

the website faced by it along with the  relevant documents

is attached herewith and marked as Annexure No.-3.

5. That the Respondent no.-1 has not made any appropriate

facilities/ or solution/ or remedy for the forms pending for

approval or pending for resubmission in version 2 , owing

to which after launch of Version 3 all those forms which

were pending in Version 2 got stuck due to migration and

the professionals were not able to get rid of the situation

due to technical problems.

6. That the Respondent No.1 did not inform stakeholders

about the functioning of the Website and because of this

many users created a new profile instead of login through

their Version 2 account in Version 3.

7. That it is further stated herein that the stakeholders are

facing many problems on Version 3 which includes but

not limited to User Registration, Address does not contain

special characters, data migration, security lapse, user

data migration from Version 2 to Version 3, Errors in
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forms including filling, saving, auto retrieval of data,

validation of data, uploading of form, missing of

attachments in forms, wrong data in output pdf and

approval of e-forms etc.

8. That the said fact relating to failure of Version 3 is also

evident from the fact that not a single LLP’s were being

incorporated during the month of March, 2022 after the

launch of Version 3, which shows that the Version 3

instead of fulfilling the mission of ease of doing business

created uneasiness in the business which is not only

prejudicial to the economy of the country but also

affecting mental peace of the professionals/ or

stakeholders which are continuously trying to battling

with this new version of Website and failing in providing

services to its client in such a  hostile environment.

9. The errors has been communicated to the Ministry of

Corporate Affiars (‘Ministry’) by the Petitioner and

Respondent No-2 time to time along with the possible

solutions through emails and ticket and also on helpline

number provided by Respondent No.-1. The Petitioner on

his own vide emails dated 03.06.2022, 18.05.2022,
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18.07.2022, 16.08.2022 and 17.10.2022 communicated

all errors in glitches to the Respondent No.-2 through

President ICSI, and Respondent No.-2 through JOINT

Secretary and to other related personnel available that

time. Copies of emails dated 03.06.2022, 18.05.2022,

18.07.2022, 16.08.2022 and 17.10.2022 sent by the

Petitioner to the Ministry are attached herewith and

marked as Annexure-4..

10. The V3 website is having serious issues about which

Petitioner has time and again has informed/ or

communicated to the Respondent No.1 and Respondent

No.-2. Copies of emails are already attached as

Annexure-3 and Annexure-4.

11. That the issues/ or problems mentioned in the

aforementioned emails were so critical in nature that it

can cause loss of data, unwanted non-compliance by the

stakeholders, non updation of Charge id in maser data etc.

12. That despite sending various emails the Respondent No.1

has failed to take any proper action from last eight

months which is leading to non-compliances of number

of Companies, non-incorporation of LLP etc..
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13. That the Respondent No-1 has failed to inform the

stakeholders about the maintenance of the server time to

time due to which the forms get corrupted and shows

popup of ‘Service Error, Dmsid Error, Technical Error,

Page Not Found, White Screen’etc.

14. That it seems the Respondent No-1 has not taken UAT

(USER ACCEPTANCE TEST) and launched the website

in hurry and kept the critical data of the stakeholders on

stake which is not only harping the individual clients /or

entity but also the national data in whole.

15. That umpteen complaints were made to the Respondent

No-1 and Respondent No-2 through e-mail, twitter and

through other medium of communication but till date no

satisfactory steps has been taken by the Respondent No-1

to solve the issues faced by the stakeholders/ or users of

the Website.

16. That it is important to note that the Respondent No-1 has

allotted the development and maintenancework of the

website to Larsen & Toubro Infotech (L&T) last year in

2021 and it is to apprise herein that the L&T has

miserably failed to perform their duty which were
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providing a better website than previous one under the

concept of EASE OF DOING BUSINESS. Since the

launch of website, the stakeholders/ or users/ or

professionals are spending more time on raising the

complaints rather than focusing on their compliance

work.

17. That owing to the errors and glitches in MCA V3 the

server started behaving abnormally and the data stored

and or submitted before andafter the launch of the V3 got

corrupted which includes showing wrong information

about the Designated partners, showing wrong

information about the nominees, showing incorrect

contribution amount in master data of the LLP. The same

can be verified from the Website. The video shall be kept

readily available for the perusal at the time of argument.

18. That despite the fact that the Version 3 has not stabilized

for the LLP forms. The Ministry in dash had intimated

vide an update dated 15.07.2022 that the forms related to

the Companies Act shall also be lauched on Version3 on

31.08.2022 An internet generated copy of the updated
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dated 15.07.2022 downloaded from the Website is

attached herewith and marked as Annexure No-5.

19. That at this juncture, it is germane to state that the said

decision had been taken without assessing the issues

which might be faced by the stakeholders due to the

launch of V3..

20. That it is pertinent to mention herein that the Petitioner

No.-1 in a good faith vide an email dated 16.07.2022

submitted some important points to be considered before

the launch of theforms on 31 August, 2022. A copy of

email dated 16.07.2022 is attached as Annexure No-6

21. That after launch of New form related to Companies on

Version 3 created a chaos in professional community due

to glitches in form i.e. one cannot get the status of form

whether approved or not, Forms related to charge were

not able to save the data correctly and had many glitches

including wrong amount in output file, prefill error, DSC

error, OTP errors, master data updation error, wrong data

etc.

22. That as stated above the website Version 3 has miserably

failed and only created deadlock in the working of the
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stakeholders/ or users/ or professional in providing

services to its clients.

23. That the Petitioner is supporting and helping the

Respondent No-1 by finding out bugs, glitches and

providing possible solutions. But the Respondent No-1 is

unable to provide a stable website to the stakeholders

even after 8 months of the launch of the website.

24. That the Version 3 Website introduced by a Respondent

No-1 is not a user friendly and it cannot be said that it is

helping users in EASE OF DOING BUSINESS.

25. That it is further stated herein that owing to non-working

of V3 portal from last eight months, the Company

Secretaries who are responsible for the compliances of

the Company/or LLP are overly burdened and not able to

fulfill the statutory/ or mandatory compliance within time

frame. Brief facts in this regard are as follows:

(a) Filing of AOC-4 is based on the Audited

Financials and other related documents and

information provided by the companies to the

Company Secretaries.
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(b) The UDIN(Unique Document Identification

Number)is mandatory to mention on the Audited

Financials by the statutory auditors of the

company. But, it has a loophole which allows

Auditors to sign a document by going 60 days

back which is creating problems for the company

secretaries.

(c) If a Board meeting conducted on 1st September

2022 the auditor has a liberty to generate the

UDIN by 30th October. And if take a AGM date

30th September 2022 (as defined under

companies act 2013) then the companies has to

file the AOC-4 within 30 days of the AGM i.e.

29th September 2022.

(d) Due to preoccupied in INCOME TAX

RETURN, GST RETURNS, TAX AUDITS and

other official work the Chartered accountants

usually unable to provide UDIN certified

Financials on time (i.e. early in October) and

hence burden comes on the Company Secretaries

to  submit the AOC-4 within no time.
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(e) In addition to the above it is to be noted that

Respondent No-1 vide. Notification No. GSR

207 (E), dated 24-03-2021 introduced an

amendment in Schedule III of the Companies

Act, 2013 whereby the companies were

mandated to round off the figures appearing in

the Financial Statements depending upon their

total income under Amendments To Division I to

the Schedule IIIof The Companies Act, 2013. A

copy of the Notification No. GSR 207 (E), dated

24-03-2021 is attached herewith as Annexure -

7.

(f) That this aforementioned notification does not

clarify or define the rounding off criteria except

to the nearest hundreds, Thousands, Lakhs or

decimals thereof which created a dilemma.

(g) That for filing of AOC-4 the actual figures are

required but as per Schedule III amended

financials has to be made in round off figures.

Here we need Two type of Financials one as per

schedule III and one for entering details in AOC-
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4 (AOC-4 does not have facility to accept figures

in round off)

(h) That due to above situation companies and

professionals including Chartered accountant

and Company Secretaries required more time to

arrange the data as per requirement of AOC-4

i.e. entering an exact figure in cells but to attach

a audited financials as per Schedule III.

26. That furthermore, the Respondent No-1 vide notification

bearing no. G.S.R. 700(E) dated 15.09.2022 has made the

amendments in the definition of a small company

“Earlier, definition of “small companies” under the

Companies Act, 2013 was revised by increasing their

thresholds for paid up capital from “not exceeding Rs 50

lakh” to “not exceeding Rs 2 crore” and turnover from

“not exceeding Rs 2 crore” to “not exceeding Rs 20

crore”. This definition has, now, been further revised by

increasing such thresholds for paid up Capital from “not

exceeding Rs. 2 crore” to “not exceeding Rs. 4 crore” and

turnover from “not exceeding Rs. 20 crore” to “not

exceeding Rs. 40 crore”. A copy of notification bearing
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no. G.S.R. 700(E) dated 15.09.2022 is attached as

Annexure-8

27. That it is germane to state that this new launch of portal

V3 on the Website has created a deadlock in the working

of the stakeholders/ or users/ or professionals as it is

showing multiple errors because of which the

stakeholders are not able to submit e-forms with the

Registrar of Companies within the time specified in

Companies Act or relevant acts. Copies of the screenshot

showing errors are attached herewith and marked as

Annexure-9.

28. That despite several representations, till date no decision

has been conveyed by the Respondent no. 1 in relation to

the extension of date for form filing which is leading to a

situation of uncertainty as the last date of form filing has

approached and the Petitioner is left with no other remedy

but to file this Writ Petition on following grounds:

GROUNDS

A. Because the Respondent no.1 has failed to fulfill its reciprocal

obligations by failing to provide a proper functioning portal
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and has also not deferred to charge the additional fines in case

of non-filing of statutory returns within time.

B. Because the mismanaged way in which the Respondent no.1

has launched its new portal is creating a ruckus in compliance

of business reporting of Respondent no.1.

C. Because the consequences for non compliance of the timelines

stipulated for various forms and returns will have huge

financial bearing on the Companies.

D. Because due to server and technical issue of V3, members of

the Respondent no.1 are facing hardships in complying to the

timelines and provisions stipulated for various forms and

returns. As a result, Article 19(1)(g) of the Constitution of

India is being violated as the members of the Respondent no.2

are unable to undertake their regular professional activities.

E. Because the Companies and the members of Respondent no.2

have been severely affected due to non-support of Respondent

No. 1 in providing a properly functioning portal to enable

various form filing and statutory returns, thereby affecting

their business activities.
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F. Because the members of the Respondent no.2 are unable to

carry out their professional duty towards their Client

companies effectively and efficiently due to the faulty and

unprepared portal launched by the Respondent no.1 and the

unsupportive responses of the Respondent no.1.

G. Because the Respondent no.1 was entrusted to manage the

entire IT system of new V3 portal, however, it has failed to

cater the needs or services of the Companies such as form

filing.

H. Because the Respondent no.1 is State within the meaning of

Article 12 of the Constitution of India and is required to act in

a just, fair and reasonable manner. Every action on the part of

the Respondent must be just and reasonable failing which it is

liable to be treated as being contrary to the mandate of Article

14 of the Constitution.

29. That the Petitioner Company craves the leave of this Hon’ble

Court to urge other additional grounds, after going through

the records to be produced by the Respondents /any other

documents to be filed on record by the Respondents.
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30. That this Hon’ble Court has territorial jurisdiction to entertain

and try the present petition as the Respondent Authority

caries on its work within the territorial jurisdiction of this

Hon’ble Court and part of the cause of action arose within the

territorial jurisdiction of this Hon’ble Court.

31. That the Petitioner has not filed any other Writ Petition in

respect of the subject matter herein either in this Hon’ble

Court or in the Hon’ble Apex Court. This Hon'ble Court has

the jurisdiction to entertain and adjudicate upon the present

petition.

32. That the annexures annexed to writ petition are true to their

respective originals.

PRAYER

It is, therefore, very humbly prayed that this Hon’ble Court may

kindly be pleased to: -

(a) Issue appropriate writ, order, direction to the effect of

declaring that further forms not to be filed on V3 portal until

it is functioning properly;
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(b) Issue writ in the nature of certiorari or any other appropriate

writ, order, direction to the effect of rectifying the technical

glitches/shortcomings in the Version3 and Version2 portal

and to issue fresh Notifications/cut off dates for filing

returns in FORM AOC-4, AOC-4 CFS, AOC-4 XBRL,

AOC-4 non XBRL, MGT-7, MGT-7A and FORM-8 (LLP)

affording reasonable time period to the members of

respondent no.2 for making the statutory compliances.

(c) Issue appropriate writ, order or direction to ensure that

backdated ESIN cannot be generated in relation to

finalization of Balance Sheets by Chartered Accountants.

(d) Allow such further and other reliefs as the nature and

circumstances of the Petitioner case may require.

AND FOR THIS ACT OF KINDNESS, YOUR HUMBLE
PETITIONER, AS IN DUTY BOUND SHALL EVER
PRAY.

PETITIONER THROUGH
AUTHORISED SIGNATORY

THROUGH COUNSELS

SUSSHIL
DAGA

[R/2160/2011]

ANURAG
KALAVATIYA
[R/4536/2010]

CHITRANSH
MATHUR

[R/2198/2019]

AKSHAT
KHANDELWAL

[R/2613/2020]
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TARUSHI
MAHESHWARI

[R/5346/2021]

SHREYANS
JAIN

[R/428/2022]

AMICUS LEGAL ADVOCATES AND CONSULTANTS
COUNSELS FOR THE PETITIONER

Office No. R-2, First Floor, Adjacent to CBI Office
Tilak Marg, C-Scheme Jaipur – 302001 (Raj)

Mobile No: +91 9829689999, 9928295553
Email: anurag@amicusamicuslegal.in; susshil@amicuslegal.in

NEW DELHI
DATED:
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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

AFFIDAVIT

I, Dilip Kumar ChoudharyS/o Shri Arvind Kumar Choudhary, aged

about 32years, authorized representative of KUMAR DILIP &

ASSOCIATES , having Registered Office at C-35, Sector-47, Noida,

Uttar Pradesh-201303 do hereby solemnly affirm and declare on oath

as under: -

1. That I am the Petitioner in the present Petition and as such I

am well conversant with the facts and circumstances of the

Petition and competent to swear this affidavit.

2. That I have gone through accompanying Synopsis & List of

Dates [pages 4 to 8], paras 1 to 32 of the Writ Petition, drafted

on my instructions on 29.10.2022 (pages 10 to 31). I say that

the contents of Para 1 to 32 of the Writ Petition are true to my

knowledge and knowledge derived from the records obtained

and maintained by the Petitioner and legal submissions made in
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para 1 to 32 of the Writ Petition are true on the basis of legal

advice received and believed to be true.

3. Annexures filed thereto are true copies of their respective

originals.

DEPONENT

VERIFICATION:

I, the deponent above named do hereby verify that the contents of

Paragraph Nos. 1 to 3 of this affidavit are true and correct and nothing

false has been stated herein.

Verified at ______ on this ___ day of October, 2022.

DEPONENT
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pc 3
Typewritten text
ANNEXURE- 1



  'ICSI House', 22, Institutional Area, Lodi Road,
      New Delhi 110003 Ph. : 45341063, 45341064 ; Fax : 011-24626727 

 E -mail : member@icsi.edu ; Website : www.icsi.edu

Date:  26/09/2019
CP No. 17361  (ACS - 47140)

MR. DILIP KUMAR CHOUDHARY
COMPANY SECRETARIES(*)
KUMAR DILIP & ASSOCIATES C-35
SECTOR-47
NOIDA 201303
NCT-DELHI

Subject : Issue of certificate of practice no. 17361

Dear Member,

I am pleased to inform that your application dated 06/10/2016 for the issue of certificate of practice has been
accepted w.e.f. 10/10/2016. Accordingly, you are eligible to practice as a Company Secretary with effect from
that date in accordance with the provisions of The Company Secretaries Act, 1980, The Company Secretaries
Regulations,  1982 framed thereunder,  and the  direction (s)  of the  Council  issued on the  matter  from time to
time.

The Certificate will be sent to you shortly. The Certificate of Practice is valid from 10/10/2016 to 31/03/2017.
It is renewable on year to year basis on compliance of applicable provisions of the Company Secretaries Act,
1980,  the  Company Secretaries  Regulations,  1982 and on payment  of  the requisite  annual  fee  payable on  or
before 30th  of  June  every year  (presently Rs.  2500/-)  which becomes due  on 1st  April  each year and annual
certificate  of  practice  fee  is  payable  on  or  before  30th  of  September  every  year.  (*For  Associate  members
admitted on or after 01.04.2015, Annual fee is Rs 1500/- and the Annual COP fee is Rs. 1500/-. This benefit
is applicable for a maximum of two financial years including the year of admission).

In conclusion, the President and members of the Council want me to convey their appreciation for the interest
you have evinced to practise as Company Secretary. Observation of  high principles  and standards of  conduct
is an important  characteristic  of  a professional  and the Council  is  confident  that  you will  kindly bear  this in
mind  in  your  professional  activities.  I  can  only  offer  our  best  wishes  to  you  for  a  bright  future  in  the
profession.

Thanking you

Yours faithfully,

Secretary
Note : This is a computer generated letter and doesn't  require  any signature.

https://www.icsi.in/StudentMemberPages/Cop_Letter.aspx?memberN...

1 of 1 26/09/2019, 01:23

35
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

SUBMISSION OF ERROR REPORT

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Sat, Apr 9, 2022 at 4:05 PM
To: Deepa Khatri <Deepa.Khatri@icsi.edu>
Cc: SRIKUMAR B <srikumar.b@gov.in>, "prasad@kpma.co.in" <prasad@kpma.co.in>, "csnawaj@gmail.com" <csnawaj@gmail.com>, "yogesh84cs@gmail.com"
<yogesh84cs@gmail.com>, "csrajatagrawal@gmail.com" <csrajatagrawal@gmail.com>, "devendracs@gmail.com" <devendracs@gmail.com>, Banu Dandona
<banu.dandona@icsi.edu>, president@icsi.edu, secretary@icsi.edu

Dear Ma'am,

This is with reference to the meeting held at HT HOUSE connaught place on 07th April 2022 regarding glitches in MCA V3, I was requested to submit the list of errors
through mail to the MCA.

Here, I have attached a list of errors being faced by the professionals at each level. The minute things are covered in this list along with screenshots and videos.
Kindly take it into consideration and have a discussion with the people who are making this website.

I like to add some personal points which you can ask them while showing these errors.

1. Did they test the website before launching it? If YES, then why are we receiving N numbers of complaints with screenshots?

2. If the errors are technical in nature then why is it not constant?  i.e. if a technical error is related to DSC affixation then why is everyone not facing the
same problem on their system? Everyone faces a different error every time they log in.

3. If they moved the data to V3 then the user data must have been copied to the V3, but it is not. Users have to alter their profile manually.

4. Why are many users able to login with their old user id and password and why are unable to login with it? Why are they forced to login through email id?

5. How many complaints have been registered on MCA regarding problems related to user account, data validation, pan validation not happening, drop-
down option not working etc. which are technical in nature and what steps have been taken to resolve those errors?

6. How many form3 and 4 have been uploaded on MCA portal after launch of V3 till now?

7. Is V3 working smoothly and having no glitches? If there are glitches then what about security of user DATA?

8. How do they expect us to call again and again to the directors of big companies and or multinational companies for OTP's in the name of KYC, DSC
registration, account creation on MCA with an excuse of  launching a new site, etc.!!

9. People who have paid late fees on llp forms are getting resubmission of forms. But they are not able to resubmit it because the version of the website
has changed and SRN is not valid. What should they do in this case?

10. Why don't they close the website for 15 days and do whatever R&D required on it to provide a working website to the stakeholders?

We are really frustrated  with this approach Ma'am. It's been more than 50 days of continuous errors in a site.

We should stop adjusting ourselves in what we are served. We are a part of NATION BUILDING and we deserve a good server and website to do all
compliance of the company in time.

We are facing mental trauma since this V3 launched. We are unable to answer the clients. How could they believe that the website of a MINISTRY is not
performing for more than 50 days!! Isn't it bad for the goodwill of a MINISTRY and professionals??

We could have understood if there were small errors, but the list of errors are large. And I am sorry to say that the new website is not as per our
expectations. The programmers have made silly mistakes while making websites and it is not acceptable at least from those who are experienced.

Kindly raise the issue with the ministry and bring this website in a working mode.

--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: ACS47140
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________

5 attachments

MCA ERROR LIST.pdf
5852K

ERROR-4 SJ Propcon.mp4
2545K

ERROR-3 starcrane_error.mp4
2874K

ERROR-25.mp4
3051K

ERROR-21.mp4
4774K

Gmail - SUBMISSION OF ERROR REPORT https://mail.google.com/mail/u/0/?ik=25dc476b03&view=pt&search...

1 of 1 29/10/2022, 12:27
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https://mail.google.com/mail/u/0/?ui=2&ik=25dc476b03&view=att&th=1800de4f289f002e&attid=0.5&disp=attd&realattid=f_l1rpvevz1&safe=1&zw
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ERROR 1. 

We had applied for the DIN of Mrs. Sweni Sachin Shah on 09th March, 2022 and the 
same was alloted vide DIN: 09531785. 

  

At the time of filing the LLP web based incorporation form, the name of the Partner 
(Mrs. Sweni Sachin Shah) is not fetched by entering the DIN number. 

  

On MCA LLP portal the below error  “DIN entered does not match our 
records, please enter a valid DIN” is reflected.  
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2 
 

ERROR 2. 

 

I am facing following issue on LLP V3 

I am trying to fill a Fillip form for SRN no. M26781508, not able to fill some columns such 

as  area/locality in rgtd office head( area pincode 400705 not fetching name of locality) , pan 

verification not happening for pan no.of partner.Attaching screenshot of error. 

I had raised ticket for the above issue 01/04/2022. Still no resolution. 
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4 
 

ERROR 3. 

 

 

We represent our client Star Crane And Towing Services Private Limited, company under the 

process of incorporation for which we have filed for Spice plus Part A vide SRN-T89538391. 

 

Since the change in the web portal of the Ministry of Corporate Affairs with shifting to 

version 3, multiple technical site issues are being faced, one of which is being elaborated 

here. 

 

While uploading the Spice + and other linked forms, an error has occurred that the DSC of 

the professional is not affixed even when we have properly affixed the DSC in the forms. 

 

Kindly solve our issue as the deadline for filing the forms is approaching. 
 

 

ERROR ATTACHED IN A VIDEO FORMAT WITH THIS EMAIL. – ERROR-3 
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5 
 

ERROR-4. 

 

This is in regards to the Strike off of an Indian LLP SJ PROPCON LLP for which Form-24 

vide SRN M26612283 was filed on 15.02.2022. 

 

  
Now, Filing procedure of LLP on MCA has been changed to Version 3 and due to technical 

glitches and errors, we are facing problems on the latest platform. 

 

We are unable to open “my application page” on MCA Portal for resubmission of 
Form 24 and we also raised a ticket regarding this matter vide ticket no. SR2239269 
on 22/03/2022 and we have also resubmitted the complaint vide ticket 
no.SR2276011 on 07/04/2022 But the complaint was not resolved. 

 

Further, we also made a telephonic complaint on CRC customer care. This is an obvious 

issue and we expect the departments to understand and resolve it as soon as possible. 

 

It is to be noted that the last date for filing of Form was 05/04/2022. Kindly resolve the issue 

of the portal or extend the date of resubmission. 

 

Therefore, we hereby request to please provide us with a suitable solution for the Form 

filing platform or extend the date for resubmission of Form 24. 

 

We are hereby attaching a video of the issue we are facing for your reference. 

 

 
ERROR ATTACHED IN A VIDEO FORMAT WITH THIS EMAIL. – ERROR -4 
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ERROR-5. 

 

We having facing problems while filling RUN application, LLP-11, LLP-8 for 
Charge etc 

 

Error screenshot is enclosed herewith 
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ERROR- 6 

 

 

This is to inform you that there is an error while filling the form 24. So please 
resolve the issue as soon as possible. 
 
I am attaching the printout of the error message occurring on the website. 
LLP Name - DA QUEEN LLP 
LLPIN-AAU-2710 
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13 
 

 

ERROR- 7 

 

 

Sir, my query is, 
 

I am already a registered user prior to V3 

 

My name is not as per PAN. How to change the name in the FO login 

 

Please suggest me. 
 

Thanks and Regards, 
 

Rajan Phalke | 9822104845 
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14 
 

 

ERROR- 8  

 

I am trying to create my account for LLP, but not receiving any OTP 
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ERROR- 9 

 

Recently we are facing a problem in filing Form-3 for an LLP. Initially Form-3 downloaded 

form did not allow attaching DSc, now the portal itself is not allowing for submitting the 

form, it is displaying "date is in wrong format. where as we have given the right format only. 

We have raised a complaint also in this regard on 31-03-2022, but no response till date. 

 

2. When we are logging in, it is empty. No forms are appearing under "My Application". 

 

PFA the screenshots  

 

It would be great if this problem is resolved, because it is already showing a late fee of 15k. 
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18 
 

ERROR- 10 

We have made payments for the following paylater SRN (which is stated in the 

following table).  

 

Payment was successful and the amount was debited to our bank account. And could not get 

the paid challan copy. After payment was successfully done, we received some text/java 

codes as a challan which are also enclosed.(The said challans are attached serially as stated in 

table)  Also on all the textual/java code paid challan, it is stated as 

" (com.mcav2.user.payment.SBINetBankConfirmation.performNetBankConfirm 

(SBINetBankConfirmation.java:290) at 

com.mcav2.user.payment.SBINetBankConfirmation.doPost 

(SBINetBankConfirmation.java:209)" 

 

We made Payments related to 8 SRNs on 17.03.2022 and 18.03.2022. Out of which 2 

SRNs were approved. (for the said 2 approved SRNs also payment challan was not 

generated and received  java code language challan stated as above in java code 

language). 

  

Later, on 21.03.2022 the said payment made to paylater challans was credited to our account 

stating Bulk posting Bulk posting- MCA Rejected paid/refund (for 6 SRNs out of 8 SRNs). 

 

We had a call with the MCA customer care representative, where they asked me to raise a 

complaint. We did raise the same dated  21.03.2022 and today on 30.02.2022 I received a 

revert stating "Dear Sir/Madam, The mentioned SRN is in Expired or Cancelled status. 

Please proceed with fresh filing of form. Thanks, MCA Support Team"  

 

Now if we upload the forms again, we have to pay additional fees (in fact we did file the 

forms within the due date and made the payment within the due date.  THIS ISSUE IS NOT 

FROM OUR END ,THEN WHY SHOULD WE PAY ADDITIONAL FEES.) 

 

Also please find attached, 

1.Bank statement from which amount is debited to my account regarding the following 

mentioned SRN. 

2.Screenshot of successful transaction of each SRN. 

3.Bank statement in which amount is credited with narration Bulk posting- MCA Rejected 

paid/refund. 

4.Challan in textual (JAVA code) format after successful payment. 

Paylater SRN SRN date Due date of payment Paid date 

T85610970 10/3/2022 17/03/2022 17/03/2022 

T85614618 10/3/2022 17/03/2022 17/03/2022 

T85565257 10/3/2022 17/03/2022 17/03/2022 

T86060191 11/3/2022 18/03/2022 17/03/2022 

T86070539 11/3/2022 18/03/2022 17/03/2022 

T86068780 11/3/2022 18/03/2022 18/03/2022 
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59



21 
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ERROR- 11 

 

ONE OF THE LLP FORM-3 RESUBMISSION IS PENDING FOR PAYMENT. THE 

STATUS IS PAYMENT INCOMPLETE. TODAY GOT THE MAIL OF REJECTION OF 

THE FORM WHICH I WAS TRYING TO UPLOAD FOR A MONTH. 

NAME-  LANDSPACE INFRADEVELOPERS LLP   

SRN- M26669770  

TICKET NO. SR2255484 

 

ONE FORM-3 GIVES ERROR THAT DSC NOT AFFIXED. BUT THE SAME IS 

AFFIXED AND REGISTERED ON V3 

NAME-ALSAA FOOD INDUSTRIES LLP 

SRN-M26783394 

TICKET NO.-SR2256593 

 

ONE FORM 4 Does not prefill name of the Designated partner (appointment) and when 
i fill the name by myself, the page not moves on to the next page. 
NAME-ALSAA FOOD INDUSTRIES LLP 
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64



26 
 

ERROR- 12 

 

I attach the screen shots of various errors in.  
We are facing these errors since portal becomes live and not able to move 

further.  

We had raised tickets, called and emailed at help desks but the problems 
are not yet resolved.  
 

Ticket Ref Number: SR2243379 & SR2240206 
Company name: WESTERN HOUSING AND INFRASTRUCTURE DEVELOPERS 

LLP 

 

 

 

65



27 
 

 

 

66



28 
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ERROR- 13 

Dear Sir,  

The following are the detailed errors faced by us. 

1) Unable to convert the user ID into Business User. 

2) While registering as a new user, there has been issues regarding Incorrect OTP even after 

entering the Correct OTP. 

3) While editing the form, there have been an issue of incorrect format of Date. 

4) When the form is downloaded , it shows no attachment which were attached while making 

the Form. 

5) The major issue is that a Form was pending for approval after which it has been sent for 

Resubmission, during the launch of V3 portal we got a mail for resubmitting the form 

through the new V3 portal, but we were unable  to resubmit it as the edit option for the form 

was not functioning, due to which we got an email of  rejecting the Form by MCA. 

6) Till now we are unable to upload even a single Form through the new V3 Portal. 

 

We request you to kindly resolve the issues as soon as possible 
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ERROR- 14 

 

I am constantly following up to resolve the issue, However there is no revert from your side. I 

hereby repeat this case, 

 

I have Uploaded Form AOC-4 and Form DPT-3 details are as below: 

 

Paylater SRN SRN date Due date of payment Paid date Complaint No 

T86069689 11/03/2022 18/03/2022 17/03/2022  

T86070083 11/03/2022 18/03/2022 17/03/2022 SR2236221  

 

Payment was successful and the amount was Deducted from my bank account. 
Later, on 21.03.2022 the said payment made to paylater challans was credited to my 
account stating Bulk posting Bulk posting- MCA Rejected paid/refund. 
  
I had a call with MCA customer care no, where they asked me to raise a complaint. I 
have raised the same , Which was resolved by stating SRN is Expired or Cancelled, 
please proceed with filing of fresh forms. For filing of Fresh Forms Total Fees are 
increasing by around Rs. 10,000/-. We have completed all the procedures Within 
Time, still if we are being asked to pay this amount, it will be unjustified from our end 
  
I sincerely request to look into this matter and give us a justified solution as soon as 
possible. 
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ERROR- 15 

 

 

I am login into my account for V3 login through email id. I'm facing the error attached.  

 

Trying more then 2 times is locking my account. Earlier i was able to login my account with 

V2 user id password since last two days its not allowing me to login. 

 

I have tried login both the way but it not allowing.  
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ERROR- 16 

 

 

Problem 1 

 

When we are trying to fill up the address in the Fillip Form For Conversion of PVT co into 

LLP, there is no DROPDOWN list available for area, state, district etc. Plz resolve this. 

 

User id :- mksuri8660 

 

SRN - M26522359 

 

Ticket No -SR2235208  

 

Last date to resubmit the form is 01/04/2022 otherwise we will lose our whole amount of rs 

5350/- 

 

Further today I received the rejection of this SRN which is totally unfair as we don't have a 

proper website for working. we request to kindly valid our SRN and give some time to 

resubmit the form. 

 

Problem 2- No challan generation and No track showing 

 

Dear Sir, 

 

We have filed RUN LLP for Change of Name through new V3 Portal on 09/03/2022 vide 

SRN-M12024741. Now this srn is not showing on My application and also it is showing 

invalid SRN. Today I am searching for my Application. There is a new SRN showing 

M26767624 which shows status under processing. However when i download my challan 

receipt it is showing Incorrect SRN. Payment of Rs 200 has been debited of which screenshot 

is attached. I request to kindly clear this confusion and send me the Payment receipt. 

 

Ticket No :-  SR2234704 

--  
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ERROR- 17 

 

PFA the Error faced while registering as Business User. There is no option of Editing the field nor it is 

pre-filled but still the error states that the Details are required.SS attached for your reference. 
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ERROR- 18 

 

UNABLE TO ENTER A PIN CODE AND PROCEED. 
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ERROR- 19 

 

after login V3 , is not possible to open the My application Tab.  

 

even we update the Add Role in profile , could not save the same. 
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ERROR- 20 

 

Resubmission request received on 25-02-2022 even though all attachments were attached to the 

form even then the form was sent for resubmission with the reason asking to attach board 

resolution  

 

I had been to the ROC office at  Bangalore they are asking me to submit the same forms once again 

and they will approve however unable to generate new forms in v-3 portal since February 25, 2022  

today i have received a mail stating that the form will not be taken on record as we did not submit 

the revised form on time  
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ERROR- 21 

 

Website does not load. My application page is now showing up 

 

Video is attached separately -ERROR-21 
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ERROR- 22 

 

DIN IS SHOWING NOT APPROVED IN V3 BUT IT IS APPROVED AND SHOWING APPROVED IN V2 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

78



40 
 

ERROR- 23 

 

I had applied llp name on 29/03/2022 and still not received any communication from mca 

 

Also raise ticket which is still unresolved 
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ERROR- 24 

 

Dear Sir/Madam,    

 

I have sent a mail regarding the below error on 12/03/2022, 19/03/2022, 22/03/2022, 26/03/2022, 

28/03/2022, 29/03/2022, 31/03/2022, AND 01/04/2022  but no kind of reply was received from the 

MCA side or CRC side. 

 

I have also called to CRC authority so many times still no response received from them also, they 

said again and again that your complaint was escalated to a higher authority and the same response 

was not received. 

 

1. LOGIN ISSUE : 

 

I am trying to update my profile from normal user to professional user but it is not working and 

showing an error that "this is server error". 

 

After the login into FO, my application page goes round and round and no screen page is shown. 

 

As a professional how can we work without our LOGIN ID? 

  

Complaint No.: SR2253700, SR2213660, SR2212202 and We have also sent mail to CRC and appl help 

desk as on 12/03/2022, 19/03/2022, and  22/03/2022 and 28/03/2022 but no kind of response or 

reply was received from your side. 

 

As per the mail received from CRC as of 28/03/2022, your complaint has been resolved still the same 

issue persists and for that generate a new Complaint with Complaint no. SR2253700. 

 

LOGIN ID: csrajshah29@gmail.com 

OLD LOGIN ID: RAJSHAH2905 

ROLE: PROFESSIONAL 

INSTITUTE: ICSI 

MEMBERSHIP NUMBER: 60335 

MOBILE NUMBER: 9409080675 

PAN NO.: FQXPS5171N 

 

2. LLP NAME RESERVATION: 

 

We have filled RUN for LLP name reservation as of 09/03/2022 but no kind of response was received 

from the MCA end.  We have called so many times to MCA CRC authority but they said again and 

again that your complaint was escalated to a higher authority. 

 

SRN No.: [1]  M26767052 (As mail received from appl as on 25/03/2022 that your SRN is approved 

but not received any name reservation letter from CRC side and without my LOGIN how can I access 

this so its humble request you that please active my LOGIN ID) 

 

[2] M26767074 
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Complaint No.: SR2213654 

 

3. I have filled one application for LLP incorporation before the V3 version launch, MCA gave me an 

extension for the same i.e. 05/04/2022 but without my login ID how can I file resubmission. Please 

provide us an Extension for the same. 

 

Paid Govt. Fee for the same: Rs. 200 for Name reservation and Rs. 500 for Incorporation. 

 

SRN: M26737668 

Complaint No.: SR2241760 
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ERROR- 25 

 

We have filed form 3 under SRN M26763342 on 24/02/2022 for Prcontours LLP under V2 module of 

MCA. Then it was sent for resubmission. But due to the launch of V3 module we were unable to file 

the same on MCA portal. After the launch of the form also there were so many glitches in the 

website that we were not able to fill the same. Even till today Form 3 is not live on the website of the 

company hence we are unable to fill and upload the new form on V3 module. We are attaching the 

video of the website of the company showing non availability of Form 3 on MCA website. Even 

except form Filip no other form is live on the website. On 07/04/2022 the said SRN was marked for 

Not to be taken on record. Due to the glitches of the govt. site why stakeholders should be suffered. 

We have also paid the fees for the said form.  

We request you to kindly update the website and activate the said SRN for the resubmission after 

the smooth working of the portal or else allow us to fresh file the form without any additional fee. 

Also upon login into the system the said SRN was showing for the resubmission on the portal. 

 

VIDEO IS ATTACHED SEPARATELY  ERROR-25 

 

Another issue with MCA site is that i have tried to upload the form FILIP which was sent for 

resubmission but while uploading the same it shows DSC is not registered. while creating login for 

director for DSC association Facing issues regarding not getting OTP on the registered mobile 

no.7755931932 of mr.Abhijit Umakant Mahindrakar (DIN-09249791) while associating DSC and also 

it is showing the wrong mobile no. 00*5*32 on the face of it. 

in resubmission of one of the company for filip when i have uploaded the form it shows tab of 

payment but payment is not applicable since the form was sent for resubmission. Though payment 

was not applicable we have paid the SRN again and after successful payment of the SRN receipt was 

not generated and same was still showing pay fee tab. Now the same form was marked for NTBR 
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ERROR- 26 

 

OTP’S ARE DELIVERING BUT THE CELLS ARE DISABLED. HOW CAN WE ENTER OTP IN CELLS? 
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ERROR- 27 

 

 

 

While uploading files it shows error: 
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ERROR- 28 
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

ERRORS IN SPICE PART-B AND INC-9 - SERIOUS ISSUE

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Fri, Jun 3, 2022 at 1:27 AM
To: SRIKUMAR B <srikumar.b@gov.in>, jsmp-mca@gov.in
Cc: Deepa Khatri <Deepa.Khatri@icsi.edu>, President <president@icsi.edu>, Banu Dandona <banu.dandona@icsi.edu>, director-mca@gov.in, Secretary
<secretary@icsi.edu>, rakesh.tyagi@mca.gov.in

Respected Sir,

I am writing this email to make you aware about recent changes done in the above said form and it's effect on the final version of the pdf forms.

1. The spice Part B (for incorporation of a company) included a new declaration about the "approval to be taken from the GOVERNMENT of India '' under
the FEMA. The SPICE PART B is asking for a declaration and even if we select the button "NO, the person is not required to obtain the declaration in the
online form", the output of spice INC-9 showing tick on the declaration "permission required as well as permission not required from the Government".

2. The second issue is in SPICE PART-B  in the declaration section.  While filing the form it does not ask for declaration of commencement of NIDHI
BUSINESS. But the output of the file shows an unchecked box in the declaration form of NIDHI.

Because of these two errors along with other modifications in the form (adding declaration) the final forms are giving different types of errors while uploading it on the
MCA server. I have attached the before and after pictures of the form for your reference.

We are having sleepless nights for 3 months due to all these errors (especially of V3). Rather than spending time on filling out forms we are spending time finding out
the reasons and solutions of the errors on our own because our tickets are unsolved or closed without any proper solutions.

MCA helpdesk is also unaware of this error till now.

I therefore request you to kindly see in this matter and do the needful.

Best Regards.

--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: FCS11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________

4 attachments

inc-9 error.jpg
256K

WRONG DECLARATIONS.jpg
709K

WhatsApp Image 2022-06-02 at 2.16.11 PM.jpeg
255K

WhatsApp Image 2022-06-03 at 12.14.22 AM.jpeg
365K
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

3 MONTHS OF NON FUNCTIONING OF MCA-V3 WEBSITE

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Wed, May 18, 2022 at 4:01 PM
To: director-mca@gov.in, jsmp-mca@gov.in, dhariwalids@cag.gov.in, sumanta.choudhuryl@nic.in, cpgrams-darpg@nic.in, nsitharaman@nic.in, SRIKUMAR B
<srikumar.b@gov.in>
Cc: President <president@icsi.edu>, Deepa Khatri <Deepa.Khatri@icsi.edu>, Secretary <secretary@icsi.edu>, abhijit.phukon@nic.in, rakesh.tyagi@mca.gov.in,
amarsingh.meena@gov.in

Respected Sir/ Ma'am

My name is  CS Dilip  Kumar Choudhary,  a  Practising  Company Secretary  based in  Delhi.  I  am writing  this  email  on behalf  of  the
professionals who have been in mental trauma since the launch of MCA-V3.

I feel sorry for writing this mail to you but I have to inform you all that V3 of MCA is non-functional since its launch for the LLP Users.

Kindly find the detailed explanation on the aforesaid concern:

Before the launch of V3, we were informed that the LLP filing will not take place for 15 days and subsequently the same got launched on 8th  March,
2022. Since then the problem has arisen and is increasing day by day. The problems are related to:

1. User registration
2. User data migration
3. Prefilling of Forms of LLP.
4. Non supportive UI design.
5. Quality of website
6. Registration of Users
There are many more, Professionals are suffering from the last 3 months and raising the relevant complaints to MCA through service complaint
numbers and also expressing their concern on twitter and other social media handles.

Let me explain each problem on by one for your easy reference:

1. User Registration: Firstly we had been informed that the old user's login id and password will work for V3. When we did the login then we got to
know that we have to upgrade it to the Business user for filling of the forms. The problem arises here, for upgrading to business user one needs to
associate his/her PAN with the business user but it is not possible as 80% of us are running the user in the name of our FIRM resulting  in  mismatch
of the data with PAN. It is obvious that it will mismatch the data with the first name or last name of the PAN.

2. User data migration: The user data migration is a big failure, after login into our user account we are unable to see any past history of forms
which we filled on V2. The V3 is not able to migrate the data of V2 into the user account of V3. Secondly there are many cases where people have
applied the name of LLP through Registered user under V3 and when they upgraded the user to Business User the history of RUN has been vanished
and now users are unable to file FILLIP form cause system pops up an error that the said SRN is not associated with the user. Also after filing the
form, when one intends to check the status of SRN and check it through the “track SRN” tab, the same is displayed as invalid SRN.
Further when the form is sent for resubmission to the respective person from the Ministry then it comes without any remarks and thus users are
unable to trace the actual reason of the said resubmission which leads to the failure in filing of the said form.

3. Prefilling of Forms of  LLP: This is really a big problem of V3. The user is unable to prefill the correct data in the forms. In my own case the
client has a contribution of Rs.  63 Lac in a LLP and while prefilling the data in FORM-3 for addition of partner and removal of existing one, the
form shows only 35 lac as  contribution. What shall we do in this case? I had raised the complaint and the MCA closed it without any resolution.
Often we get an email from MCA help center to take  "PROFESSIONAL GUIDANCE" in most of the matters; Being a Practising Company
Secretary, how can and from whom shall we take this so called professional guidance .

Further if we keep aside the prefilling of wrong data in the form, the vulnerable part is that the form do not display any attachments while filing
despite of attaching the same.Talking about Form11,  we file  the details of the Companies and LLPs in which the DIN holder is interested but after
generating the pdf for DSC, the form fetches the wrong information in final pdf. How can a client sign on the wrong info showing in a form? How
do you expect us to certify the form containing wrong details, as a practising professional?

4. Non supportive UI design: Coming on the UI specially the Command line Interface,  is disastrous.. Sometimes it does not let us to enter in our
own profile, frequentlyDropdown menu is not working and the correct DIN is showing invalid DIN, in form 11 the correct dates shows wrong date,
sometimes it shows wrong membership of a professional (despite having the correct  membership ), in cases of resubmission of forms the website
pops-up an error that membership number is incorrect and I came to know that people are putting A or F in front of COP and it is accepting the COP
number; but in reality COP does not consist of prefix A or F.

Further the website design in itself is misleading. All tabs, dropdown buttons and links are working strangely. Rather than giving us a user-friendly
website, we have been served with the most complicated website till date. The ease of doing business model fails here in this case. Stakeholders are
suffering and keep raising complaints to the authorities.

5. Quality of Website: If I had to rate this website out of 10 I would have given 1 to this website. Because it is lacking in all categories whether it is
user registration, user data migration, prefilling of forms, saving of forms, attachment of documents to the form, simplicity of website or user
friendly website. In all categories it is below our expectation.

How can we expect professionals to keep downloading softwares i.e. emsigner, embridge, java 32 or 64 bit, .net framework, adobe reader DC
etc!! Why can't we provide them an executable file which will make their system compliant to the requirement of MCA?

6. Registration of Users: This is another big issue. Earlier we were used to do all the filings of form offline i.e. to simply download the pdf versions
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of the forms on a system and prefill it with the client data and affix the DSC and upload through one account only.

But now after the release of V3 the user is bound to have only one account which is based on PAN. I appreciate the thinking behind it but also have a
question for all those who have designed it. Earlier all our staff members were able to fill the forms on their respective nodes but after launching of
V3 all are sitting ideal cause filling of forms can be done through one user account only which must be a business user. And  if you counter it by
saying that to make a separate business user in the name of Directors and Companies then I have a question about how many times a Director will
share an OTP with us!!  And what about the compilation of data in a professional's account?

In a new system we have to prefill the data online then have to attach the relevant files online thereafter have to download the pdf of the final file and
then have to affix the DSC of the directors and professionals and then again have to upload it on the website.

If you see the difference in a process you will find that the earlier one was more convenient to the user where they just simply fill the data in pdf and
upload it on the website.

The webinars conducted by the respective authorities are not productive in relation with V3. They just give an overview of the site and form,
they never filled the forms while in the webinar which is the main cause of the problem. Please ask them to fill a form 3 and 4 and form 11 in a
live form using the data attached in the given mail, so that they can understand the problems being faced by the professionals. The webform shows
wrong llp data and we can not just upload the wrong data on a portal.

There are N numbers of glitches in this V3 system including data linking which is more dangerous. Wrong data or submission of wrong info by a
LLP may lead it into dispute and certifying a wrong form may lead to the fraudulent activity on account of Certifying Professionals.

Further, I would like to add some personal points which you can ask them while showing these errors.

1. Did they test the website before launching it? If YES, then why are we receiving N numbers of complaints with screenshots?

2. If the errors are technical in nature then why is it not constant?  i.e. if a technical error is related to DSC affixation then why is everyone
not facing the same problem on their system? Everyone faces a different error every time they log in.

3. If they moved the data to V3 then the user data must have been copied to the V3, but it is not. Users have to alter their profile manually.

4. Why are many users able to login with their old user id and password and why are unable to login with it? Why are they forced to login
through email id?

5. How many complaints have been registered on MCA regarding problems related to user account, data validation, PAN validation not
happening, drop-down option not working etc. which are technical in nature and what steps have been taken to resolve those errors?

6. How many Form3 and Form 4 have been uploaded on MCA portal after launch of V3 till now?

7. Is V3 working smoothly and having no glitches? If there are glitches then what about security of user DATA?

8. How do they expect us to call again and again to the directors of big companies and or multinational companies for OTP's in the name of
KYC, DSC registration, account creation on MCA with an excuse of  launching a new site, etc.!!

9. People who have paid late fees on LLP forms are getting resubmission of forms. But they are not able to resubmit it because the version of
the website has changed and SRN is not valid. What should they do in this case?

10. Why don't they close the website for 15 days and do whatever R&D required on it to provide a working website to the stakeholders?

We are really frustrated  with this approach and It's been more than 3 months of continuous errors in a site.

We should stop adjusting ourselves to what we are served with. We are a part of NATION BUILDING and we deserve a good server and
website to do all compliance of the company in time.

We are facing mental trauma since this V3 launched. We are unable to answer the clients. How could they believe that the website of a
MINISTRY is not performing for more than 3 months!! Isn't it bad for the goodwill of a MINISTRY and Professionals??

We could have understood if there were small errors, but the list of errors is never ending and exhaustive. And I am sorry to say that the
new website is not as per our expectations and poorly designed. The programmers have made silly mistakes while making websites and it is
not acceptable at least from those who are experienced.

I am also attaching the copy of errors personally faced by me  so that  you can get to know the errors being faced by the other fellow members too.

Hoping for speedy resolution of the aforesaid concern.

--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: FCS11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________
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4 attachments

error llp .docx
694K

MCA ERROR LIST.docx
10035K

THE FORM WHICH I GOT 00 FORM 11_M26860580 2020.pdf
76K

THE FORM WHICH I FILLED DRAFT Form 11 - Annual Return of LLP 2020.pdf
434K
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

SERIOUS ISSUE REGARDING PAYMENT ON V3, WRONG CALCULATION OF FEES

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Mon, Jul 18, 2022 at 7:12 PM
To: jsmp-mca@gov.in, SRIKUMAR B <srikumar.b@gov.in>
Cc: Secretary <secretary@icsi.edu>, President <president@icsi.edu>, Chairman Nirc <chairman.nirc@icsi.edu>, secy.mca@nic.in, Deepa Khatri
<Deepa.Khatri@icsi.edu>

Respected Sirs,

I am sorry to write to you all again, but this issue is also a serious one.

The fees calculator on V3 is malfunctioning, while making a payment for SMALL LLP; the system treats it as a LARGE LLP and with effect of this the
additional fees become double in comparison to the actual amount that should have been charged.

I have attached a screenshot for your reference and also elaborated the same.

As per notification  the fees shall be charged as follows for small llp's and large llp's
.

I am filing a form-11 for year ending 31/03/2020 (event date is 29/05/2020) which means delay of total 779 days and as per no�fica�on the amount shall be

1. Normal Fees = 100

2. Addi�onal Fees 15 x 100 = 1500

2. Per day fees beyond 360 days 10 x 419 (779-360) = 4190

Total = 5790

The said llp falls under a defini�on of a small llp as the total capital of a llp is 101000 and turnover is nil.

But the form is trea�ng this llp as a large llp and calcula�ng the fees as follows.

1. Normal Fees = 100

2. Addi�onal Fees 30 x 100 = 3000

2. Per day fees beyond 360 days 20 x 419 (779-360) = 8380

Total = 11480

Requesting you to look into it on a priority.

Many people must have already paid this amount due to miscalculation. Please also see if that (extra amount) can be reversed.

Best Regards

Gmail - SERIOUS ISSUE REGARDING PAYMENT ON V3, WR... https://mail.google.com/mail/u/0/?ik=25dc476b03&view=pt&search...

1 of 2 29/10/2022, 12:35

95



--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: FCS11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

NON WORKING OF FORM-3 AND FORM-4 DESPITE MANY COMPLAINTS

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Tue, Aug 16, 2022 at 5:25 PM
To: appl.helpdesk@mca.gov.in
Cc: Secretary <secretary@icsi.edu>, President <president@icsi.edu>, Deepa Khatri <deepa.khatri@icsi.edu>, jsmp-mca@gov.in, Rohit Bhat
<rohit.bhat@lntinfotech.com>

Respected Sir/Ma'am,

This is to inform you that we are really in trouble due to negligence of developers in deployment of LLP forms.

We had raised the complaint vide srn SR2530084 for non working of above said form on 1st AUGUST, 2022. The answers we got from the helpdesk are as follows:

1. We are working on it.
2. Forwarded to the technical team with remarks.
3. Kindly use the user login of other users. (why will the other user provide us his user id and password!!)
4. Problem resolved and ticket closed.

But the actual problem is still the same and the developers are very reluctant to see the results of the test. They are just closing the tickets without testing the actual
problem.

THE PROBLEMS:

PROBLEM 1: My client's LLPIN is AAE-1737 ( LEARNING UNIVERSE LLP) there are 4 partners in it in which 2 are DP and 2 llp are as partners.
Earlier the nominees of the said partners became DP automatically due to technical glitches of the LTI. We raised  many tickets and after 2 and a half
months it got resolved.

PROBLEM 2: One of DP has no access to his mobile number and email id which were registered on MCA V2, and after many attempts and
requests the MCA changed the mobile number and email id. BUT, here they forgot to delink the PAN with the old email id and due to this we
got humiliated in front of a client for the services MCA is providing since march 2022. The problem is still the same and the ticket has closed
SR2438008.

CURRENT PROBLEM: While filling form-3 and form-4 we got a notification Enter unique value in repetitive block of bodies corporate as
DPs and block of body corporate as partners. We raised a complaint for the same on 1st August vide SRN: SR2530084 and the same was
closed with the statement "your complaint has been resolved" on 5th August 2022. But in actuality the problem is still the same and we have
reopened the ticket, I have attached a video of the problem for the developers for their better understanding with this email.

Solution they provided: When i click on to remove the number of body corporate as partner from llp as 1 then there is no problem.

Actual problem: I have to remove 2 llp as a Partner from my clients LLP and when I fill their respective LLPIN in form-4 then I get an error "
Enter unique value in repetitive block of bodies corporate as DPs and block of body corporate as partners ".

Reason behind this problem and the solution: When we fill details to remove only 1 partner then form works fine but when we enter 2 or more
details it starts behaving vulnerable. That means the cells are conflicting with the data, it has to be rechecked and reprogrammed.

We all know that MCA is taking all necessary steps to solve the problems and we are also supporting MCA by telling the mistakes through tickets
and also handling our clients for 6 months. But, closing the tickets without a solution is not good, I have requested many times to the executives on
call to let the technical team access my system on anydesk so that they can have a better idea of the glitches but they are ignoring for a long time and
closing the tickets on their own.

My client has changed the agreement of llp on march 16th 2022 but due to many technical glitches and heavy additional fees due to slow response
from MCA technical team we advised them to create a new agreement and they got agreed and the new one is from 20th july 2022. But again there
are technical glitches in the forms.

We have been told by the executives to use another account to fill the form and we tried the same but the problem is still the same.

We do not have courage to face the client with this new glitch. And the client will not be ready to pay additional fees; obviously it is not their
mistake.

Hence we are requesting you to kindly see into this matter on a priority.

Awaiting your reply.

--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: FCS11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________
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mca-error-in-v3-form-4_46HYDz1Y.mp4
9341K
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

DATA SECURITY ISSUES AND OTHER ERRORS IN V3-NEED A SPECIAL ATTENTION
2 messages

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Mon, Oct 17, 2022 at 3:43 PM
To: jsmp-mca@gov.in
Cc: President <president@icsi.edu>, appl.helpdesk@mca.gov.in, Deepa Khatri <Deepa.Khatri@icsi.edu>, SRIKUMAR B <srikumar.b@gov.in>, Chairman Nirc
<chairman.nirc@icsi.edu>, secy.mca@nic.in

Respected Sir,

I wish for your good health and well-being...

I am writing this mail to you to make you aware about the problems in V3 which are dangerous for the companies and LLP's.

First of all, the data is not secured in V3 and anyone can mis-utilize it for personal grudges.
i.e. Anyone can fill a draft form of any Company or LLP and save it in his application history against specific SRN and by doing this he will be able
to restrict that company or llp for filing those specific forms. Afterwards if a company or llp tries to fill those forms then they will get a POPUP
stating that the SRN is pending against this form and they will not be able to proceed with those forms.

Secondly, I along with the President Sir (ICSI) have proposed that the login id must be PAN instead of E-mail id because the email id gets changed
occasionally and if it happens then we will not be able to use that email id in future. The same issue has arisen now with many users; If they change
their old email id through DIR-3 KYC then they are getting informative mails from MCA on a new email id but are forced to use an old email id as a
user id to login into V3.

Thirdly, a few weeks ago MCA has degraded the user account to registered user for those users who have created 2 or more accounts on V3 to make
it unique. But the problem is the user account has been degraded but it consists of a PAN which can not be changed and users are forced to use that
particular account as a business user only.

i.e., Suppose I had created a new user account on V3 instead of login through V2 user id and password on V3. In this case my account has been
degraded by MCA to a registered user, so that I can use an old user account (V2) to login into V3; but here is an issue. My PAN is still associated
with new V3 account which has been degraded by the MCA and cause of this I am unable to use my old V2 account as a business user because it
gives me an error popup that the PAN is already associated with another account and here, I am forced to use new account with different email id.

And at last, I would like to inform you that there are still many errors on V3 which are not yet resolved and need special attention. This list is a
compilation of common errors which are given below.

1. Data migration

2. Forms are vulnerable (every time new issue in same form)

3. Form-3 and form-4 are not getting filled properly

4. Resubmission of forms asking for payment

5. OTP’S are required multiple times

6. Details are not updating forms in v3

7. Master data are not getting updated

8. User interface is not attractive

9. Colour coding misguiding users

10. Address box does not allow to put special characters

11. After pressing the save button data is not getting saved.

12. Users can login from other systems without warning.

13. Challan does not contain the details of LLP name, form name, SRN etc.

14. Mismatch of data in LLP.

15. Email id is login id which is questionable.

16. We can’t cancel the SRN if there is a failed transaction.

17. Fillip names getting expired after 20 days instead of 90 days

18. OTP requires again if we clear the cache from the system.

19. OTP requires to log-in if we try to log-in from same system but different browser

20. Resubmission got expired due to migration

21. Professionals are not being informed about site maintenance.

22. Dpt-3 non deposit is asking for CA certification which is not required.
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23. People are paying and the system shows internal error. But in Bharatkosh they are able to see the payment challan. But in application history

it shows to make a payment.

24. Amount overflow if amount in 100 + crore

25. When uploading form3 and 4 it says form 4 is pending for approval, but in actual fact there is no form 4 for approval.

26. Here is a data security error and breach to the fillings of LLP. This needs to be discussed.

27. After uploading a KYC form it vanishes from application history.

28. Cancellation of SRN is not possible. People are forced to wait 15 days

29. Access denied in profile.

30. Can’t fill the negative amount in dpt-3

31. Form - 8 shows the alpha numeric amount in the cell.

32. We are unable to save partial forms like spice. We are forced to complete the form in 1 go and if not then we have to fill a whole form again.

33. N numbers of forms are showing in application history which is a trouble for members because it contains all cancelled forms, pending

forms and approved forms.

34. We are unable to cancel the forms.

35. DPT-3 is having a glitch. In the cell paid during the year there is no option to put negative figures. If we insert positive figures, it does addition

instead of subtraction.

36. We can't ask for otp every time from top directors of the companies.

37. We are unable to know the DIR 3 KYC status whether done or not for the current period in v3.

38. Form-8 shows invalid date and invalid amount.

39. User accounts have been degraded but of no use, cause the degraded account contains a pan number which can’t be removed and due to

this the user is not able to access his old account and forced to use the new user account only.

40. Users are not getting charge certificates due to which banks are not releasing money to companies.

41. DSC boxes are not generated in final forms; people have no option left than to create a box by themselves and submit.

42. Newly formed LLP showing nil DP.

43. Form-8 Shows an error to enter a valid amount while filling in Net Turnover details.

44. Forms are not getting saved partially. Users are forced to complete a form and thereafter it  is saved as a draft. But in V2 (spice+) forms are

getting saved partially. i.e. we can save each page and can retrieve it afterwards.

Requesting you to kindly take out some time from your busy schedule and have a look into this matter.

I also want V3 to become an example for ease of doing business in India and I offer myself to the ministry If they need my help.

I will be happy to become an asset to the profession with my contribution to the Ministry.

I look forward to hearing from you.

Best Regards

--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: FCS11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________

central <central.servicedesk@mca.gov.in> Mon, Oct 17, 2022 at 3:45 PM
To: dilip241@gmail.com

It is hereby inform that your Complaint has been successfully registered with ticket no. FO_20221017151643. Please use this ticket to track the status and for future
correspondence. Your ticket is being worked on and will be resolved within two working days in case the entire information relating to your problem is provided by you.
Use this tracking number to track the status of your complaint and future correspondence.

Note : This is a MCA21 system generated mail for your information and necessary action.Please do not reply to this mail.
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Notice: The information contained in this e-mail message and/or attachments to it may contain confidential or privileged information. If you are not the intended
recipient, any dissemination, use, review, distribution, printing or copying of the information contained in this e-mail message and/or attachments to it are strictly
prohibited. If you have received this communication in error, please notify us by reply e-mail or telephone and immediately and permanently delete the message and
any attachments. Thank you
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CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>

SOME IMPORTANT QUESTIONS BEFORE LAUNCHING OF 9 FORMS ON V3 ON 31ST AUGUST 2022
3 messages

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Sat, Jul 16, 2022 at 2:03 AM
To: SRIKUMAR B <srikumar.b@gov.in>, jsmp-mca@gov.in
Cc: President <president@icsi.edu>, Secretary <secretary@icsi.edu>, Chairman Nirc <chairman.nirc@icsi.edu>, secy.mca@nic.in

Respected Sirs,

As you are already aware of the working of V3 in relation to updating of  the master data after submission of forms along with other issues, I am
writing this email to you regarding the notification generated on MCA21 regarding launch of 9 forms of V2 which will be available from 31st
August 2022.

The earlier forms are already giving us a tough time, and we won't want that again from the other forms. Hence, I have prepared a Powerpoint
which includes all possible questions to be taken care of before the launch of these notified forms.

I know all the developers are doing their best to improve the output, but it will be helpful if they are given suggestions from the professionals
who will be using the website.

Requesting you to kindly take out some time from your busy schedule and have a look into the attached ppt.

We are having sleepless nights since the launch of the V3 because of variation in the data and glitches in the website.  We really don't want it to
get repeated in the next phase.

If the ministry requires any assistance from my side, then I will be happy to become an asset to the profession with my contribution.

I look forward to hearing from you.

Best Regards

--
CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: FCS11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
Website:http://www.kdaglobal.com
__________________________

DIG INTO THE NEW NOTIFICATION OF MCA.pptx
3627K

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Sat, Jul 23, 2022 at 11:05 AM
To: Lalit Rajput <cslalitrajput@gmail.com>, Rajat Agrawal <csrajatagrawal@gmail.com>

8

[Quoted text hidden]

DIG INTO THE NEW NOTIFICATION OF MCA.pptx
3627K

CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com> Tue, Sep 20, 2022 at 7:25 PM
To: cs.hemantkothari@gmail.com

--

CS Dilip Kumar Choudhary
KUMAR DILIP & ASSOCIATES
(Practising Company Secretary)
Membership No.: F11774
Address: C-35, Sector-47, Noida, Uttar Pradesh-201303
Address: 318, Pocket-D, Mayur Vihar, Phase-II, New Delhi-110091
Mobile: +91-9718674379
________________________

---------- Forwarded message ---------
From: CS DILIP KUMAR CHOUDHARY <dilip241@gmail.com>
Date: Sat, 16 Jul, 2022, 2:03 am
Subject: SOME IMPORTANT QUESTIONS BEFORE LAUNCHING OF 9 FORMS ON V3 ON 31ST AUGUST 2022
To: SRIKUMAR B <srikumar.b@gov.in>, <jsmp-mca@gov.in>
Cc: President <president@icsi.edu>, Secretary <secretary@icsi.edu>, Chairman Nirc <chairman.nirc@icsi.edu>, <secy.mca@nic.in>
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LIST OF FORMS 

Will be disabled from 15th Aug 2022 12:00 AM

1. DIR3-KYC Web, 

2. DIR3-KYC E-form, 

3. DPT-3, 

4. DPT-4, 

5. CHG-1, 

6. CHG-4, 

7. CHG-6, 

8. CHG-8 & 

9. CHG-9.
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Let’s ask some questions related to forms
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DIR3-KYC Web

[Pursuant to rule 12A of The Companies(Appointment and Qualification of Directors) Rules, 2014]

• Will there be any difference between DIR-3 KYC web and E-form?

• If  we do the web KYC on V3 will it reflect on V2 also?

• If  any DIN holder have not completed his/her kyc last year will it ask for penalty amount? If  yes then 
how will they pay?

• Will I be able to receive OTP’s on my mobile and email as I used to get in V2?

• Do I need to do KYC from my own account?

• What if  I file DIR-6 for any changes made in my profile? Will it reflect in my account?

• How many KYC can be done rom one professional account? Earlier it was 10 KYC in a day.

• Will other users i.e. Professional staffs are allowed to do the KYC of  DIN holders?
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DIR-3KYC E-form

[Pursuant to rule 12A of The Companies(Appointment and Qualification of Directors) Rules, 2014]

• Will there be any difference between DIR-3 KYC web and E-form?

• Will any change/s made through DIR-3KYC E-form reflect in V2? (i.e. we change a spelling in name)

• Will any change/s made through DIR-6 reflect here?

• Will any change/s made through DIR-3KYC reflect here?

• If  I change my email id and or mobile number through this form, will my user account in V3  get 
changed?

• If  yes then how would I access my account in V3? (My email sacrificed and I changed through DIR-3 
KYC)

• Will this E-form be a STP!! If  Yes then what if  anybody attach a not apostilled documents in e-form?

• Will this form show attachments that we attach to it?
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DPT-3 (Return of  deposits)

[Pursuant to rule 16 of the Companies (Acceptance of Deposits) Rules, 2014]

• Will we able to retype of  objects of  the company if  it is not prefilled automatically? 
(like we used to do in previous years).

• What if  we want to change an email id !! Will it allow?

• Will this form be a STP or a NON-STP form? Cause many forms got pending last 
year.

• Will the user get only one email of  successful submission or multiple mails? i.e. one 
for SRN generation, one for successfully submission, one for approval.

• Will it be applicable for both loan and deposits in one form?
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DPT-4
Statement regarding deposits existing on the commencement of the Act

[Pursuant to rule 20 of the Companies (Acceptance of Deposits) Rules, 2014]

(1) Where in respect of any deposit accepted by a company before the commencement of
this Act, the amount of such deposit or part thereof or any interest due thereon remains
unpaid on such commencement or becomes due at any time thereafter, the company shall—

file, within a period of three months from such commencement or from the date on which such
payments, are due, with the Registrar a statement of all the deposits accepted by the company and
sums remaining unpaid.

1. Will we able to see the Auditor’s Certificate and List of Depositors in the downloaded
pdf form?

2. No other question regarding this form as there is not much needed to be enter in this
form which may create any problem in master data
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CHG-1
Application for registration of creation, modification of charge (other than those related to 

debentures) including particulars of modification of charge by Asset Reconstruction Company in 

terms of Securitization and Reconstruction of Financial Assets and Enforcement of Securities 

Interest Act, 2002 (SARFAESI)

[Pursuant to sections 77,78 and 79 and pursuant to Section 384 read with 77,78 and 79 of the 
Companies Act, 2013 and Rule 3(1) of the Companies (Registration  of Charges) Rules 2014]

• Will we able to fill the data in a form? As special characters are not being accepted in recent forms.

• How will we able to differentiate between Flat no., floor no., building number/name, street name/number, 
road, area, locality, city, state in a address cell? Online forms are not accepting , / () in a address tab.

• Will it update the Master data after approval?

• How will we able to fill the nature and description of  the instrument as the already available forms are not 
accepting special characters? i.e. , / . () - _ etc.

• Will the list of  all financial institutions/banks be available in dropdown menu? If  not then how to enter 
them?

• Big amounts are not getting converted into words automatically in CHG-8 on V3. Will it be able to do so? 
Cause banks will not sign any form which contain errors.
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CHG-1

• How would this form define rate of  interest? In % along with decimals in a form?

• At the time of  modification of  charge will it be able to fetch all the data from V2?

• What if  we find variation in data while filing of  form for modification? Whom to contact and how many 
days we will need to wait?

• What if  forms having error and does not corrected within time period? What about late fees and ad-valorem 
fees!! Companies will not bear this cost.

• Form says to add location coordinates up to 6 characters after decimal to get an exact location (in longitude 
and latitude) of  the property, but e-form gives an error if  we put more the 2 characters after decimal.

• How do a charge holder gets his DSC register on a MCA?? If  he it is co-operative bank, Individual 
or foreign bank!!

• If  the form is being filed for any rectification or omission or misstatement then will it be able to 
fetch the details of  previous SRN?
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CHG-4
Particulars for satisfaction of charge thereof

[Pursuant to section 82(1) of the Companies Act, 2013 and Rule 8(1) of the Companies (Registration of charges)Rules 
2014]

• Will it update the master data after approval? Cause company/s may be looking to lien that property for 
another loan.

• Will it fetch all the data with charge id? If  not then what to do? 

• What if  CIN is not applicable? How do we need to fill the data?

• What if  it won’t reflect last modify date in charge detail?

• What if  amount or amount in words does not show correctly?

• What if  letter of  charge holder stating that amount is satisfied does not show in output pdf? Bank will not 
sign that documents as there will  be no attachments in the form.
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CHG-4
Particulars for satisfaction of charge thereof

[Pursuant to section 82(1) of the Companies Act, 2013 and Rule 8(1) of the Companies 
(Registration of charges)Rules 2014]

• What about linked forms in case of  condonation of  delay? How will it get updated?

• If  linked forms gets approved by concerned RD and ROC, will it reflect in a status of  form/s?

• Will it make the changes in master data after satisfaction of  charge with condonation of  delay?

• How do we need to follow up in case of  resubmission?

• What if  the form starts giving an error/s like Technical error, service error, DMSID not found, 
resubmission remarks are not visible?

• What about INC-28? Earlier the form CHG-4 used to show “waiting for inc-28”.
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CHG-6
Notice of appointment or cessation of receiver or manager

[Pursuant to section 84(1) and pursuant to Section 384 of the Companies Act, 2013 and Rule 9 of 

the Companies (Registration of charges) Rules 2014] Refer the instruction kit for filing the form. 

• Will it show in master data after approving of  form by ROC?
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CHG-8
Application to Central Government for extension of time for filing particulars of registration of

satisfaction of charge OR for rectification of omission or misstatement of any particular in 
respect of creation/modification/ satisfaction of charge

[Pursuant to section 77(1) read with 87 of The Companies Act, 2013 and rule 12(2) of the Companies 

(Registration of charges) Rules, 2014]

• Currently all SRN’s on V3 is showing invalid. Then how would the SRN of  

CHG-1/CHG-4/CHG-9 uploaded on V3 for condonation will reflect in this 

form?

• How would we able to see all the attachments submitted in this form?

• Will it be linked to all other forms? i.e. inc-28, and CHG-4?

119



CHG-9
Application for registration of creation or modification of charge for debentures or rectification of 

particulars filed in respect of creation or modification of charge for debentures

[Pursuant to sections 71(3), 77,78 & 79 and pursuant to Section 384 read with 71(3),77,78 and 79 of The 
Companies Act, 2013 and Rule 3 of The Companies(Registration of charges) Rules 2014]

• Will we able to fill the data in a form? As special characters are not being accepted in recent forms.

• How will we able to differentiate between Flat no., floor no., building number/name, street name/number, 
road, area, locality, city, state in a address cell? Online forms are not accepting , / () in a address tab.

• Will it update the Master data after approval?

• How will we able to fill the nature and description of  the instrument as the already available forms are not 
accepting special characters? i.e. , / . () - _ etc.

• Will the list of  all financial institutions/banks be available in dropdown menu? If  not then how to enter 
them?

• Big amounts are not getting converted into words automatically in CHG-8 on V3. Will it be able to do so? 
Cause banks will not sign any form which contain errors.
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CHG-9
Application for registration of creation or modification of charge for debentures or rectification of 

particulars filed in respect of creation or modification of charge for debentures

• How would this form define rate of  interest? In % along with decimals in a form?

• At the time of  modification of  charge will it be able to fetch all the data from V2?

• What if  we find variation in data while filing of  form for modification?

• What if  forms having error and does not corrected within time period? What about late fees and ad-

valorem fees.

• Form says to add location coordinates up to 6 characters after decimal to get an exact location of  the 

property, but e-form gives an error if  we put more the 2 characters after decimal.

• How do a charge holder gets his DSC register on a MCA?? If  he it is trustee!!

• If  the form is being filed for any rectification or omission or misstatement then will it be able 

to fetch the details of  previous SRN?
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[TO BE PUBLISHED IN GAZETTE OF INDIA, EXTRAORDINARY, PART-II, 

SECTION 3, SUB-SECTION (i)] 

 

GOVERNMENT OF INDIA 

MINISTRY OF CORPORATE AFFAIRS 

Notification 

New Delhi,  24th March, 2021 

 

G.S.R.     (E).—In exercise of the powers conferred by sub-section (1) of section 467 of the 

Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following further 

amendments in Schedule III to the said Act with effect from 1st day of April, 2021, namely:- 

In the said Schedule,-  

(a) in Division I,- 

 

(i) under the heading “General instructions for preparation of Balance Sheet and statement of 

Profit and Loss of a company”, under sub-heading “General instructions”,  in paragraph 4, 

in clause (i), for the word “may” the word “shall” and for the word “Turnover”, at both the 

places where it occurs, the words “Total Income” shall be substituted; 

 

(ii)  in Part I- Balance Sheet,-  

 

(A) under the heading “II Assets”, under sub-heading “Non-current assets”, after the words 

“Property, Plant and Equipment”, the words “and Intangible assets” shall be inserted and 

for the words “Tangible Assets”, the words “Property, Plant and Equipment” shall be 

substituted;  

(B) in the “Notes”, under the heading “General Instructions for Preparation of Balance Sheet”, 

in paragraph 6,- 

 

(I) under the heading “A. Share Capital”, after item (l) and the entries relating thereto, the 

following shall be inserted, namely:  

“(m) A company shall disclose Shareholding of Promoters* as below: 

 

Shares held by promoters at the end of the year % Change during the 

year*** 

S. No 

 

Promoter name No. of Shares** %of total shares**  

Total    

*Promoter here means promoter as defined in the Companies Act, 2013.  

** Details shall be given separately for each class of shares 

*** percentage change shall be computed with respect to the number at the beginning 

of the year or if issued during the year for the first time then with respect to the date of 

issue. ” 
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(II) under the heading “F. Short-term borrowings”, after item (iv) and the entries relating 

thereto, the following shall be inserted, namely: 

“(v) current maturities of Long term borrowings shall be disclosed separately.” ; 

 

(III) after the heading “FA. Trade Payables” and the entries relating thereto, the following 

shall be inserted, namely:  

“FB. Trade payables due for payment 

The following ageing schedule shall be given for Trade payables due for payment:- 

 Trade Payables ageing schedule 

                                                         (Amount in Rs.) 

Particulars Outstanding for following  periods from 

due date of  payment# 

 

Less 

than 1 

year 

1-2 

years 

2-3 

years 

More than 3 

years 

Total 

(i)MSME 

(ii)Others 

(iii) Disputed 

dues – MSME 

(iv) Disputed 

dues - Others 

     

# similar information shall be given where no due date of payment is specified in that 

case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately; 

 

(IV) under the heading “G. Other current liabilities”, item (a) shall be omitted; 

(V) Under the heading “I. Tangible Assets”,- 

(a) for the words “Tangible Assets”, the words “Property, Plant and Equipment” 

shall be substituted; 

(b)  for item (iii), the following shall be substituted, namely:- 

“(iii) A reconciliation of the gross and net carrying amounts of each class of 

assets at the beginning and end of the reporting period showing additions, 

disposals, acquisitions through business combinations, amount of change due 

to revaluation (if change is 10% or more in the aggregate of the net carrying 

value of each class of Property, Plant and Equipment) and other adjustments 

and the related depreciation and impairment losses/reversals shall be disclosed 

separately.”; 

 

(VI) Under the heading “J. Intangible assets”, for item (ii),  the following shall be 

substituted, namely:- 

“(ii) A reconciliation of the gross and net carrying amounts of each class of assets at 

the beginning and end of the reporting period showing additions, disposals, 
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acquisitions through business combinations, amount of change due to revaluation (if 

change is 10% or more in the aggregate of the net carrying value of each class of 

intangible assets) and other adjustments and the related depreciation and impairment 

losses or reversals shall be disclosed separately.”; 

 

(VII) Under the heading “L. Long-term loans and advances”, in item (i), sub-item (b) shall 

 be omitted; 

(VIII) Under the heading “M. Other non-current assets”,-  

(a)  after item (i), the following shall be inserted, namely: 

“(ia) Security Deposits”  

  (b)  after item (iii), the following shall be inserted, namely: 

“(iv)   For trade receivables outstanding, following ageing schedule shall be 

given: 

Trade Receivables ageing schedule 

                                                                                                              (Amount in Rs.) 

Particulars Outstanding for following  periods from due date of  

payment# 

 

Less than 

6 months 

6 months -

1 year 

1-2 

years 

2-3 

years 

More than 

3 years 

Total 

(i) Undisputed Trade 

receivables – considered 

good 

(ii) Undisputed Trade 

Receivables – considered 

doubtful 

(iii) Disputed Trade 

Receivables considered 

good 

(iv) Disputed Trade 

Receivables considered 

doubtful 

 

      

  # similar information shall be given where no due date of payment is specified, in  

  that case disclosure shall be from the date of the transaction. 

  Unbilled dues shall be disclosed separately.”; 
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(IX) Under the heading “P. Trade Receivables”, for item (i), the following item shall be 

substituted, namely:- 

“ (i) For trade receivables outstanding, the following ageing schedules shall be given:  

Trade Receivables ageing schedule 

                                                                                            (Amount in Rs.) 

Particulars Outstanding for following  periods from due date of  

payment# 

 

Less than 

6 months 

6 months 

-1 year 

1-2 

years 

2-3 

years 

More than 

3 years 

Total 

(i) Undisputed 

Trade receivables – 

considered good 

(ii) Undisputed 

Trade Receivables – 

considered doubtful 

(iii) Disputed Trade 

Receivables 

considered good 

(iv) Disputed Trade 

Receivables 

considered doubtful 

 

      

# similar information shall be given where no due date of payment is specified in 

that case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately.”; 

 

(X)  After heading “V.”, following shall be inserted, namely:- 

“VA. Where the company has not used the borrowings from banks and financial 

institutions for the specific purpose for which it was taken at the balance sheet date, the 

company shall disclose the details of where they have been used.”; 

(XI) in heading “W.”, after the words “Property, Plant and Equipment”, the words 

“,Intangible assets” shall be inserted; 

(XII)  heading “X.” shall be omitted; 

(XIII) after heading “X.”, the following shall be inserted, namely: 

“Y. Additional Regulatory Information  

(i) Title deeds of Immovable Property not held in name of the Company  

The company shall provide the details of all the immovable property (other than properties where 

the Company is the lessee and the lease agreements are duly executed in favour of the lessee) 
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whose title deeds are not held in the name of the company in format given below and where such 

immovable property is jointly held with others, details are required to be given to the extent of 

the company’s share. 

Relevant line item in 

the Balance sheet 

Description 

of  item of  

property 

Gross 

carrying 

value 

 

Title deeds 

held in the 

name of 

 

Whether title deed 

holder is a promoter, 

director or  relative# 

of 

promoter*/director 

or employee  of 

promoter/director  

Property held 

since which 

date 

Reason for not 

being held in the 

name of the 

company** 

PPE 

- 

 

Investment property 

- 

 

 PPE retired from 

active use and held 

for disposal  

- 

 

others 

Land 

Building 

 

Land 

Building 

 

Land 

Building 

 

 

- 

 

- 

 

- 

 

- 

 

**also indicate 

if in dispute 

#Relative here means relative as defined in the Companies Act, 2013.  

*Promoter here means promoter as defined in the Companies Act, 2013. 

 

(ii) Where the Company has revalued its Property, Plant and Equipment, the company shall 

disclose as to whether the revaluation is based on the valuation by a registered valuer as 

defined under rule 2 of the Companies (Registered Valuers and Valuation) Rules, 2017. 

 

(iii) Following disclosures shall be made where Loans or Advances in the nature of loans are 

granted to  promoters, directors,  KMPs and the related parties (as defined under 

Companies Act, 2013,) either severally or jointly with any other person, that are: 

(a) repayable on demand or 

(b) without specifying any terms or period of repayment  

 

Type of Borrower Amount of loan or advance  

in the nature of loan 

outstanding 

Percentage to the total 

Loans and Advances  

in the nature of loans   

Promoters   

Directors   

KMPs   

Related Parties   

127



                                                                                                                                                                                                                          

6 

 

”; 

(iv) Capital-Work-in Progress (CWIP) 

 

(a) For Capital-work-in progress, following ageing schedule shall be given: 

  CWIP aging schedule  

(Amount in Rs.) 

CWIP  Amount in CWIP for a period of Total*  

Less than 

1 year  

1-2 years 2-3 years More than 3 

years 

 

Projects in progress  

 

Projects temporarily 

suspended 

 

     

*Total shall tally with CWIP amount in the balance sheet. 

(b) For capital-work-in progress, whose completion is overdue or has exceeded its cost 

compared to its original plan, following CWIP completion schedule shall be given**: 

      

      

 

(Amount in Rs.) 

 

CWIP  To be completed in 

Less than1 

year  

1-2 years 2-3 years More than 3 years 

Project 1 

Project 2” 

    

 

**Details of projects where activity has been suspended shall be given separately. 

 

(v) Intangible assets under development:  

(a) For Intangible assets under development, following ageing schedule shall be given: 

 

Intangible assets under development aging schedule 
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(Amount in Rs.) 

Intangible assets under 

development   

Amount in CWIP  for a period of Total* 

Less than 

1 year  

1-2 

years 

2-3 years More than 3 

years 

 

Projects in progress 

 

Projects temporarily 

suspended 

     

 

* Total shall tally with the amount of Intangible assets under development in the balance sheet. 

(b) For Intangible assets under development, whose completion is overdue or has exceeded its cost 

compared to its original plan, following Intangible assets under development completion 

schedule shall be given**: 

 (Amount in Rs.) 

Intangible 

assets under 

development 

To be completed in 

Less than 1 year 1-2 years 2-3 years More than 3 years 

Project 1 

Project 2 

    

 

**Details of projects where activity has been suspended shall be given separately. 

 

 

(vi)  Details of Benami Property held 

Where any proceedings have been initiated or pending against the company for holding any 

benami property under the Benami Transactions (Prohibition) Act, 1988 (45 of 1988) and the 

rules made thereunder, the company shall disclose the following:- 

(a) Details of such property, including year of acquisition, 

(b) Amount thereof, 

(c) Details of Beneficiaries, 

(d) If property is in the books, then reference to the item in the Balance Sheet, 

(e) If property is not in the books, then the fact shall be stated with reasons, 

(f) Where there are proceedings against the company under this law as an abetter of the 

transaction or as the transferor then the details shall be provided, 

(g) Nature of proceedings, status of same and company’s view on same. 

 

(vii) Where the Company has borrowings from banks or financial institutions on the basis of 

security of current assets, it shall disclose the following:- 

129



                                                                                                                                                                                                                          

8 

 

(a) whether quarterly returns or statements of current assets filed by the Company with 

banks or financial institutions are in agreement with the books of accounts.  

(b) if not, summary of reconciliation and reasons of material discrepancies, if any to be 

adequately disclosed. 

(viii) Wilful Defaulter* 

Where a company is a declared wilful defaulter by any bank or financial Institution or other 

lender, following details shall be given: 

(a)  Date of declaration as wilful defaulter, 

 (b) Details of defaults (amount and nature of defaults), 

* “wilful  defaulter”  here means  a  person  or  an  issuer  who  or  which  is  categorized  

as  a  wilful defaulter by any bank or financial institution (as defined under the Act) or 

consortium  thereof,  in  accordance  with  the  guidelines  on  wilful  defaulters  issued  

by  the Reserve Bank of India. 

 

(ix)  Relationship with Struck off Companies  

Where the company has any transactions with companies struck off under section 248 of the 

Companies Act, 2013 or section 560 of Companies Act, 1956, the Company shall disclose the 

following details:-  

Name of struck 

off Company  

Nature of transactions with 

struck-off Company 

Balance 

outstanding 

Relationship with  

the Struck off company,  

if any, to be disclosed  

 Investments in securities   

 Receivables    

 Payables   

 Shares held by stuck off 

company 

  

 Other outstanding balances 

(to be specified) 

  

 

 

(x) Registration of charges or satisfaction with  Registrar of Companies  

Where any charges or satisfaction yet to be registered with Registrar of Companies beyond 

the statutory period, details and reasons thereof shall be disclosed. 

(xi)   Compliance with number of layers of companies  

Where the company has not complied with the number of layers prescribed under clause (87) 

of section 2 of the Act read with  Companies (Restriction on number of Layers) Rules, 2017, 

the name and CIN of the companies beyond the specified layers and the relationship/extent of 

holding of the company in such downstream companies shall be disclosed. 
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(xii) Following Ratios to be disclosed:- 

(a) Current Ratio, 

(b) Debt-Equity Ratio, 

(c) Debt Service Coverage Ratio, 

(d) Return on Equity Ratio, 

(e) Inventory turnover ratio, 

(f) Trade Receivables turnover ratio, 

(g) Trade payables turnover ratio, 

(h) Net capital turnover ratio, 

(i) Net profit ratio, 

(j) Return on Capital employed, 

(k) Return on investment. 

The company shall explain the items included in numerator and denominator for computing 

the above ratios. Further explanation shall be provided for any change in the ratio by more 

than 25% as compared to the preceding year. 

(xiii) Compliance with  approved Scheme(s) of Arrangements  

Where any Scheme of Arrangements has been approved by the Competent Authority in terms 

of sections 230 to 237 of the Companies Act, 2013, the Company shall disclose that the effect 

of such Scheme of Arrangements have been accounted for in the books of account of the 

Company ‘in accordance with the Scheme’ and ‘in accordance with accounting standards’ and 

deviation in this regard shall be explained. 

(xiv) Utilisation of Borrowed funds and share premium:  

(A) Where company has advanced or loaned or invested funds (either borrowed funds or share 

premium or any other sources or kind of funds) to any other person(s) or entity(ies), including 

foreign entities (Intermediaries) with the understanding (whether recorded in writing or 

otherwise) that the Intermediary shall 

(i) directly or indirectly lend or invest in other persons or entities identified in any manner 

whatsoever by or on behalf of the company (Ultimate Beneficiaries) or 

(ii) provide any guarantee, security or the like to or on behalf of the Ultimate Beneficiaries; 

 the company shall disclose the following:- 

(I) date and amount of fund advanced or loaned or invested in Intermediaries with 

complete details of each Intermediary. 

(II) date and amount of fund further advanced or loaned or invested by such Intermediaries 

to other intermediaries or Ultimate Beneficiaries alongwith complete details of the 

ultimate beneficiaries. 

(III) date and amount of guarantee, security or the like provided to or on behalf of the 

Ultimate Beneficiaries 
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(IV) declaration that relevant provisions of the Foreign Exchange Management Act, 1999 

(42 of 1999) and Companies Act has been complied with for such transactions and the 

transactions are not violative of the Prevention of Money-Laundering act, 2002 (15 of 

2003).; 

(B) Where a company has received any fund from any person(s) or entity(ies), including foreign 

entities (Funding Party)  with the understanding (whether recorded in writing or otherwise) that 

the company shall 

(i) directly or indirectly lend or invest in other persons or entities identified in any manner 

whatsoever by or on behalf of the Funding Party (Ultimate Beneficiaries) or 

(ii) provide any guarantee, security or the like on behalf of the Ultimate Beneficiaries, the 

company shall disclose the following:- 

(I) date and amount of fund received from Funding parties with complete details of each 

Funding party. 

(II) date and amount of fund further advanced or loaned or invested other intermediaries 

or Ultimate Beneficiaries alongwith complete details of the other intermediaries’ or 

ultimate beneficiaries. 

(III) date and amount of guarantee, security or the like provided to or on behalf of the 

Ultimate Beneficiaries 

(IV) declaration that relevant provisions of the Foreign Exchange Management Act, 1999 

(42 of 1999)  and Companies Act has been complied with for such transactions and 

the transactions are not violative of the Prevention of Money-Laundering act, 2002 (15 

of 2003).; 

 (iii)  in Part II- Statement of Profit and Loss,- 

(A) under the heading “III. Total Revenue (I +II)”, for the word “Revenue”, the word “Income” 

shall be substituted; 

  (B) under the heading “General Instructions for Preparation of Statement of Profit and Loss”,- 

(I)  in paragraph 2, in item (A), after sub-item (b), the following shall be inserted, namely:- 

“(ba) Grants or donations received (relevant in case of section 8 companies only)”; 

  

(II) in paragraph “5. Additional information”, after item (viii) and the entries relating 

thereto, the following shall be inserted, namely:- 

 

“(ix) Undisclosed income 

The Company shall give details of any transaction not recorded in the books of accounts 

that has been surrendered or disclosed as income during the year in the tax assessments 

under the Income Tax Act, 1961 (such as, search or survey or any other relevant 

provisions of the Income Tax Act, 1961), unless there is immunity for disclosure under 
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any scheme and also shall state whether the previously unrecorded income and related 

assets have been properly recorded in the books of account during the year.; 

 

(x) Corporate Social Responsibility (CSR) 

Where the company covered under section 135 of the companies act, the following shall 

be disclosed with regard to CSR activities:- 

(a) amount required to be spent by the company during the year, 

(b) amount of expenditure incurred,  

(c) shortfall at the end of the year, 

(d) total of previous years shortfall,  

(e) reason for shortfall,  

(f) nature of CSR activities, 

(g) details of related party transactions, e.g., contribution to a trust controlled by the 

 company in relation to CSR expenditure as per relevant Accounting Standard, 

(h) where a provision is made with respect to a liability incurred by entering into a 

 contractual obligation, the movements in the provision during the year should be 

 shown separately. 

 

(xi) Details of Crypto Currency or Virtual Currency  

Where the Company has traded or invested in Crypto currency or Virtual Currency during 

the financial year, the following shall be disclosed:- 

(a) profit or loss on transactions involving Crypto currency or Virtual Currency  

(b) amount of currency held as at the reporting date, 

(c) deposits or advances from any person for the purpose of trading or investing 

 in Crypto Currency/ virtual currency.”; 
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(b) in Division II,  

       

      (i) under the heading “General instructions for preparation of Financial Statements of a company 

required to comply with Ind AS”, in paragraph 5, for the word “Turnover”, at both the places 

where it occurs, the words  “Total Income” shall be substituted; 

 (ii) in Part I- Balance Sheet,- 

 

  (A)   under the heading “Equity and Liabilities”, in sub-heading “Liabilities”,- 

 (I) in item “(1) Non-current liabilities”, in sub-item “(a) Financial Liabilities”, after (i), 

the following shall be inserted, namely:- 

 “(ia) Lease liabilities”  

 (II) in item “(2) Current Liabilities”, in sub-item “(a) Financial Liabilities”, after (i), the 

following shall be inserted, namely:- 

“(ia) Lease liabilities”  
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(B) for the heading “Statement of Changes in Equity” and the entries relating thereto, the following shall be substituted, namely: 

 

“STATEMENT OF CHANGES IN EQUITY 

 

Name of the Company.............. 

A. Equity Share Capital 

 

(1) Current reporting period  

 

Balance at the 

beginning of the 

current reporting 

period 

Changes in Equity 

Share Capital due to 

prior period errors 

Restated balance at 

the beginning of the 

current reporting 

period 

Changes in equity 

share capital during 

the current year 

Balance at the end of 

the  current reporting 

period 

     

 

(2) Previous reporting period  

Balance at the 

beginning of the 

previous reporting 

period 

Changes in Equity 

Share Capital due to 

prior period errors 

Restated balance at 

the beginning of the 

previous  reporting 

period 

Changes in equity 

share capital during 

the previous  year 

Balance at the end of 

the  previous 

reporting period 

     

 

B. Other Equity  

(1) Current reporting period 

 

Share 

applicatio

n money 

pending 

allotment 

Equity 

componen

t of 

compoun

d 

financial 

instrumen

ts 

Reserves and Surplus  

Money 

receive

d 

against 

share 

warran

ts 

Total 
Capital 

Reserv

e 

Securitie

s 

Premium  

Other 

Reserve

s 

(specify 

nature) 

Retaine

d 

Earning

s 

Debt 

instruments 

through 

Other 

Comprehensi

ve Income 

Equity 

Instruments 

through 

Other 

Comprehensi

ve Income 

Effective 

portion of 

Cash 

Flow 

Hedges 

Revaluati

on 

Surplus 

Exchange 

differences 

on 

translating 

the 

financial 

statements 

of a 

foreign 

operation 

Other items 

of Other 

Comprehens

ive Income 

(specify 

nature) 
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Balance 

at the 

beginning 

of the 

current 

reporting 

period 

 

              

Changes 

in 

accountin

g policy 

or prior 

period 

errors 

              

Restat

ed 

balanc

e at the 

beginn

ing of 

the 

current 

reporti

ng 

period 

              

Total 

Compreh

ensive 

Income 

for the 

current 

year 
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Dividend

s 

 

              

Transfer 

to 

retained 

earnings 

              

Any 

other 

change 

(to be 

specified) 

              

Balance 

at the end 

of the 

current 

reporting 

period 

              

 

(2) Previous reporting period  

  

 

 

Share 

applicatio

n money 

pending 

allotment 

Equity 

componen

t of 

compoun

d 

financial 

instrumen

ts 

Reserves and Surplus  

Money 

receive

d 

against 

share 

warran

ts 

Total 
Capital 

Reserv

e 

Securitie

s 

Premium  

Other 

Reserve

s 

(specify 

nature) 

Retaine

d 

Earning

s 

Debt 

instruments 

through 

Other 

Comprehensi

ve Income 

Equity 

Instruments 

through 

Other 

Comprehensi

ve Income 

Effective 

portion of 

Cash 

Flow 

Hedges 

Revaluati

on 

Surplus 

Exchange 

differences 

on 

translating 

the 

financial 

statements 

of a 

foreign 

operation 

Other items 

of Other 

Comprehens

ive Income 

(specify 

nature) 

Balance 

at the 
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beginning 

of the 

previous 

reporting 

period 

 

Changes 

in 

accountin

g 

policy/pri

or period 

errors 

              

Restat

ed 

balanc

e at the 

beginn

ing of 

the 

previo

us 

reporti

ng 

period 

              

Total 

Compreh

ensive 

Income 

for the 

previous 

year 
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Dividend

s 

 

              

Transfer 

to 

retained 

earnings 

              

Any 

other 

change 

(to be 

specified) 

              

Balance 

at the end 

of the 

previous 

reporting 

period 

              

Note: Remeasurment of defined benefit plans and fair value changes relating to own credit risk of financial liabilities designated at fair value 

through profit or loss shall be recognised as a part of retained earnings with separate disclosure of such items alongwith the relevant amounts 

in the Notes or shall be shown as a separate column under Reserves and Surplus ”
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(C) in the “Notes”, under the heading “General Instructions For Preparation of Balance Sheet”,- 

(I) In paragraph 6,- 

(a) under the heading “A. Non-Current Assets”,- 

(i) under the sub-heading “I. Property, Plant and Equipment”, for item (iii), the following 

item shall be substituted, namely:- 

“(iii) A reconciliation of the gross and net carrying amounts of each class of assets at the 

beginning and end of the reporting period showing additions, disposals, acquisitions 

through business combinations, amount of change due to revaluation (if change is 10% 

or more in the aggregate of the net carrying value of each class of Property, Plant and 

Equipment) and other adjustments and the related depreciation and impairment losses or 

reversals shall be disclosed separately.”; 

(ii) under the sub-heading “IV. Other Intangible assets”, for item (ii), the following item 

shall be substituted, namely:- 

“(ii)  A reconciliation of the gross and net carrying amounts of each class of assets at the 

beginning and end of the reporting period showing additions, disposals, acquisitions 

through business combinations, amount of change due to revaluation (if change is 10% 

or more in the aggregate of the net carrying value of each class of intangible assets) and 

other adjustments and the related amortization and impairment losses or reversals shall 

be disclosed separately. “ 

(iii)  under the sub-heading “VII. Trade Receivables”, after item (iii), the following item 

shall be inserted, namely:- 

“(iv) For trade receivables outstanding, following ageing schedule shall be given: 

 

Trade Receivables ageing schedule 

                                                                                                                                                                       

(Amount in Rs.) 

 

Particulars Outstanding for following  periods from due date of  

payment# 

 

Less than 

6 months 

6 months -

1 year 

1-2 

years 

2-3 

years 

More than 

3 years 

Total 

(i) Undisputed 

Trade receivables – 

considered good 
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(ii) Undisputed 

Trade Receivables – 

which have 

significant increase 

in credit risk 

(iii) Undisputed 

Trade Receivables – 

credit impaired 

(iv) Disputed Trade 

Receivables–

considered good 

(v) Disputed Trade 

Receivables – which 

have significant 

increase in credit 

risk 

(vi) Disputed Trade 

Receivables – credit 

impaired 

 

# similar information shall be given where no due date of payment is specified in 

that case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately”; 

(iv) Under the sub- heading “VIII. Loans”, in sub item (i), sub-item (a) shall be omitted; 

 

(v) For sub-heading “IX” and the entries relating thereto, the following shall be 

substituted, namely:- 

 

 “IX. Other financial assets 

(i) Security Deposits 

(ii) Bank deposits with more than 12 months maturity 

(iii) others(to be specified)” ; 

 (b) under the heading “B. Current Assets”,- 

(i) in the sub-heading “III. Trade Receivables”, after item (iii) and the entries relating 

thereto, the following shall be inserted, namely:- 

 

“ (iv) For  trade receivables outstanding, following ageing schedule shall be given: 
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Trade Receivables ageing schedule                                                                                          

(Amount in Rs.) 

Particulars Outstanding for following  periods from due date of  

payment# 

 

Less than 

6 months 

6 months -

1 year 

1-2 

years 

2-3 

years 

More than 

3 years 

Total 

(i) Undisputed Trade 

receivables – 

considered good 

(ii) Undisputed Trade 

Receivables – which 

have significant 

increase in credit risk 

(iii) Undisputed Trade 

Receivables – credit 

impaired 

(iv) Disputed Trade 

Receivables–

considered good 

(v) Disputed Trade 

Receivables – which 

have significant 

increase in credit risk 

(vi) Disputed Trade 

Receivables – credit 

impaired 

      

 

# similar information shall be given where no due date of payment is specified in 

that case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately”; 

 

(ii) under the sub-heading “V. Loans”, in item (i), sub-item (a) shall be omitted; 

 

(iii) after the sub-heading “V. Loans” and the entries relating thereto, the following shall 

be inserted, namely:- 

“VA. Other Financial Assets: This is an all-inclusive heading, which incorporates 

financial assets that do not fit into any other financial asset categories, such as, 

Security Deposits.” 
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(c) under the heading “D. Equity”, in sub-heading “I. Equity Share Capital”, after item (l), the 

 following item shall be inserted, namely:- 

“(m) A company shall disclose Shareholding of Promoters* as under: 

Shares held  by promoters at the end of the year % Change during the year*** 

S. No Promoter 

name 

No. of 

Shares** 

%of total 

shares 

 

Total    

*Promoter here means promoter as defined in the Companies Act, 2013.  

** Details shall be given separately for each class of shares 

*** percentage change shall be computed with respect to the number at the beginning 

of the year or if issued during the year for the first time then with respect to the date of 

issue.”; 

 

(d) under the heading “E. Non-Current Liabilities”, in sub-heading “I. Borrowings”, in item (i), sub- 

item (f) shall be omitted; 

 

(e) under the heading “F. Current Liabilities”,-  

 

(i) in sub- heading “I. Borrowings”, after item (iv), the following item shall be inserted, 

namely:- 

“(v) Current maturities of Long term borrowings shall be disclosed separately”.; 

 

(ii) under the sub- heading “II. Other Financial Liabilities”, items (a) and (b) shall be omitted; 

 

(f) after the heading “FA. Trade Payables”, and the entries relating thereto, the following shall be 

inserted, namely:- 

“FB. For trade payables due for payment, following ageing schedule shall be given: 

Trade Payables aging schedule 

(Amount in Rs.) 

Particulars Outstanding for following  periods from due date 

of  payment# 

 

Less than 1 

year 

1-2 years 2-3 

years 

More than 

3 years 

Total 

(i) MSME 

(ii) Others 

(iii) Disputed dues – 

MSME 
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(iv)Disputed dues - 

Others 

# similar information shall be given where no due date of payment is specified in that 

case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately”; 

 

(g)  after heading “J” and the entries relating thereto, the following shall be inserted, namely:- 

“JA. Where the company has not used the borrowings from banks and financial institutions for 

the specific purpose for which it was taken at the balance sheet date, the company shall disclose 

the details of where they have been used.”; 

(h) heading K and the entries relating thereto, shall be omitted; 

(i) after heading K and the entries relating thereto, the following shall be inserted, namely:- 

 

“L. Additional Regulatory Information  

(i) Title deeds of Immovable Properties not held in name of the Company  

The company shall provide the details of all the immovable properties (other than properties 

where the Company is the lessee and the lease agreements are duly executed in favour of the 

lessee) whose title deeds are not held in the name of the company in following format and 

where such immovable property is jointly held with others, details are required to be given 

to the extent of the company’s share. 

 

Relevant line item in 

the Balance sheet 

Description 

of  item of  

property 

Gross 

carrying 

value 

 

Title deeds 

held in the 

name of 

 

Whether title deed 

holder is a promoter, 

director or  relative# 

of 

promoter*/director 

or employee  of 

promoter/director  

Property held 

since which 

date 

Reason for not 

being held in the 

name of the 

company** 

PPE 

- 

 

Investment property 

- 

 

Land 

Building 

 

Land 

Building 

 

- 

 

- 

 

- 

 

- 

 

**also indicate 

if in dispute 
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 Non-current asset 

held for sale 

- 

 

others 

Land 

Building 

 

 

#Relative here means relative as defined in the Companies Act, 2013.  

*Promoter here means promoter as defined in the Companies Act, 2013. 

 

(ii) The Company shall disclose as to whether the fair value of  investment property (as 

measured for disclosure purposes in the financial statements) is based on  the valuation by 

a registered valuer as defined under rule 2 of Companies (Registered Valuers and 

Valuation) Rules, 2017. 

 

(iii) Where the Company has revalued its Property, Plant and Equipment (including Right-of-

Use Assets), the company shall disclose as to whether the revaluation is based on the 

valuation by a registered valuer as defined under rule 2 of Companies (Registered Valuers 

and Valuation) Rules, 2017. 
 

(iv) Where the company has revalued its intangible assets, the company shall disclose as to 

whether the revaluation is based on the valuation by a registered valuer as defined under 

rule 2 of Companies (Registered Valuers and Valuation) Rules, 2017. 

 

(v) The following disclosures shall be made where Loans or Advances in the nature of loans 

are granted to  promoters, directors, KMPs and the related parties (as defined under 

Companies Act, 2013), either severally or jointly with any other person, that are: 

(a) repayable on demand; or 

(b) without specifying any terms or period of repayment,  

 

 

Type of 

Borrower    

Amount of loan or advance  in the 

nature of loan outstanding 

Percentage to the total 

Loans and Advances  

in the nature of loans   

Promoter   

Directors   

KMPs   

Related Parties   
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(vi) Capital-Work-in Progress (CWIP) 

 

(a) For Capital-work-in progress, following ageing schedule shall be given: 

CWIP aging schedule  

(Amount in Rs.) 

CWIP  Amount in CWIP for a period of Total*  

Less than 

1 year  

1-2 years 2-3 

years 

More than 3 

years 

 

Projects in progress  

 

Projects temporarily 

suspended 

 

     

 

*Total shall tally with CWIP amount in the balance sheet. 

(b) For capital-work-in progress, whose completion is overdue or has exceeded its cost 

compared to its original plan, following CWIP completion schedule shall be given**: 

      

     (Amount in Rs.) 

 

CWIP  To be completed in 

Less than1 

year  

1-2 years 2-3 years More than 3 years 

Project 1 

Project 2” 

    

 

**Details of projects where activity has been suspended shall be given separately. 

 

(vii) Intangible assets under development:  

(a) For Intangible assets under development, following ageing schedule shall be given: 

 

Intangible assets under development aging schedule 

(Amount in Rs.) 

Intangible assets 

under 

development   

Amount in CWIP  for a period of Total* 

Less than 1 year  1-2 years 2-3 years More than 3 

years 

 

Projects in 

progress 
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Projects 

temporarily 

suspended 

 

* Total shall tally with the amount of Intangible assets under development in the balance sheet. 

(b) For Intangible assets under development, whose completion is overdue or has exceeded its cost 

compared to its original plan, the following Intangible assets under development completion 

schedule shall be given**: 

 (Amount in Rs.) 

Intangible assets 

under 

development 

To be completed in 

Less than 1 

year 

1-2 years 2-3 years More than 3 years 

Project 1 

Project 2 

    

 

**Details of projects where activity has been suspended shall be given separately. 

 

(viii) Details of Benami Property held 

Where any proceeding has been initiated or pending against the company for holding any 

benami property under the Benami Transactions (Prohibition) Act, 1988 (45 of 1988) and 

rules made thereunder, the company shall disclose the following:- 

(a) Details of such property, 

(b) Amount thereof, 

(c) Details of Beneficiaries, 

(d) If property is in the books, then reference to the item in the Balance Sheet, 

(e) If property is not in the books, then the fact shall be stated with reasons, 

(f) Where there are proceedings against the company under this law as an abetter of the 

transaction or as the transferor then the details shall be provided, 

(g) Nature of proceedings, status of same and company’s view on same. 

 

(ix) where the Company has borrowings from banks or financial institutions on the basis of 

security of current assets, it shall disclose the following:- 

(a) whether quarterly returns or statements of current assets filed by the Company with banks 

or financial institutions are in agreement with the books of accounts;  

(b) if not, summary of reconciliation and reasons of material discrepancies, if any to be 

adequately disclosed. 
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(x) Wilful Defaulter* 

Where a company is a declared wilful defaulter by any bank or financial Institution or other 

lender, following details shall be given: 

(a)Date of declaration as willful defaulter, 

 (b) Details of defaults (amount and nature of defaults) 

* wilful  defaulter”  here means  a  person  or  an  issuer  who  or  which  is  categorized  as  a  

willful defaulter by any bank or financial institution (as defined under the Companies Act, 

2013) or consortium  thereof,  in  accordance  with  the  guidelines  on  wilful  defaulters  

issued  by  the Reserve Bank of India. 

 

(xi) Relationship  with Struck off Companies  

Where the company has any transactions with companies struck off under section 248 of the 

Companies Act, 2013 or section 560 of Companies Act, 1956, the Company shall disclose the 

following details, namely:- 

Name of struck 

off Company  

Nature of transactions with 

struck-off Company 

Balance 

outstanding 

Relationship with  

the Struck off company, 

if any, 

to be disclosed  

 Investments in securities   

 Receivables    

 Payables   

 Shares held by stuck off 

company 

  

 Other outstanding balances 

(to be specified) 

  

 

 

(xii) Registration of charges or satisfaction with  Registrar of Companies (ROC) 

Where any charges or satisfaction yet to be registered with ROC beyond the statutory period, 

details and reasons thereof shall be disclosed. 

(xiii) Compliance with number of layers of companies  

Where the company has not complied with the number of layers prescribed under clause (87) 

of section 2 of the Act read with the Companies (Restriction on number of Layers) Rules, 

2017, the name and CIN of the companies beyond the specified layers and the relationship or 

extent of holding of the company in such downstream companies shall be disclosed. 

(xiv) Following Ratios to be disclosed:- 

(a) Current Ratio, 

(b) Debt-Equity Ratio, 
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(c) Debt Service Coverage Ratio, 

(d) Return on Equity Ratio, 

(e) Inventory turnover ratio, 

(f) Trade Receivables turnover ratio, 

(g) Trade payables turnover ratio, 

(h) Net capital turnover ratio, 

(i) Net profit ratio, 

(j) Return on Capital employed, 

(k) Return on investment. 

The company shall explain the items included in numerator and denominator for computing 

the above ratios. Further explanation shall be provided for any change in the ratio by more 

than 25% as compared to the preceding year. 

 

(xv) Compliance with  approved Scheme(s) of Arrangements  

Where the Scheme of Arrangements has been approved by the Competent Authority in terms 

of sections 230 to 237 of the Companies Act, 2013, the company shall disclose that the effect 

of such Scheme of Arrangements have been accounted for in the books of account of the 

Company ‘in accordance with the Scheme’ and ‘in accordance with accounting standards’ 

and any deviation in this regard shall be explained.  

(xvi) Utilisation of Borrowed funds and share premium:  

(A) Where company has advanced or loaned or invested funds (either borrowed funds or 

share premium or any other sources or kind of funds) to any other person(s) or entity(ies), 

including foreign entities (Intermediaries) with the understanding (whether recorded in 

writing or otherwise) that the Intermediary shall 

(i) directly or indirectly lend or invest in other persons or entities identified in any manner 

whatsoever by or on behalf of the company (Ultimate Beneficiaries) or 

(ii) provide any guarantee, security or the like to or on behalf of the Ultimate Beneficiaries; 

 the company shall disclose the following:- 

(I) date and amount of fund advanced or loaned or invested in Intermediaries with 

complete details of each Intermediary. 

(II) date and amount of fund further advanced or loaned or invested by such Intermediaries 

to other intermediaries or Ultimate Beneficiaries alongwith complete details of the 

ultimate beneficiaries. 

(III)  date and amount of guarantee, security or the like provided to or on behalf of the 

Ultimate Beneficiaries 

(IV) declaration that relevant provisions of the Foreign Exchange Management Act, 1999 

(42 of 1999) and Companies Act has been complied with for such transactions and 
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the transactions are not violative of the Prevention of Money-Laundering act, 2002 

(15 of 2003).; 

(B) Where a company has received any fund from any person(s) or entity(ies), including foreign 

entities (Funding Party)  with the understanding (whether recorded in writing or otherwise) that 

the company shall 

(i) directly or indirectly lend or invest in other persons or entities identified in any manner 

whatsoever by or on behalf of the Funding Party (Ultimate Beneficiaries) or 

(ii) provide any guarantee, security or the like on behalf of the Ultimate Beneficiaries, the 

company shall disclose the following:- 

(I) date and amount of fund received from Funding parties with complete details of each 

Funding party. 

(II) date and amount of fund further advanced or loaned or invested other intermediaries 

or Ultimate Beneficiaries alongwith complete details of the other intermediaries’ or 

ultimate beneficiaries. 

(III) date and amount of guarantee, security or the like provided to or on behalf of the 

Ultimate Beneficiaries 

(IV) declaration that relevant provisions of the Foreign Exchange Management Act, 1999 

(42 of 1999)  and Companies Act has been complied with for such transactions and 

the transactions are not violative of the Prevention of Money-Laundering act, 2002 (15 

of 2003).; 

 

(iii) in Part II- Statement of Profit and Loss,  under the heading “General Instructions for Preparation 

of Statement of Profit and Loss”,- 

(A) in paragraph 3, in item (b), the word “and” shall be omitted and after item (b), the following  

shall be inserted, namely:- 

“(ba) Grants or donations received (relevant in case of section 8 companies only); and”  

(B) in paragraph “7. Additional Information”, after item (k) and the entries relating thereto, the 

following items shall be inserted, namely:- 

 “(l) Undisclosed income 

The Company shall give details of any transaction not recorded in the books of accounts that 

has been surrendered or disclosed as income during the year in the tax assessments under the 

Income Tax Act, 1961 (such as, search or survey or any other relevant provisions of the 

Income Tax Act, 1961), unless there is immunity for disclosure under any scheme and shall 

also state whether the previously unrecorded income and related assets have been properly 

recorded in the books of account during the year. 
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(m) Corporate Social Responsibility (CSR) 

 

Where the company covered under section 135 of the Companies Act, the following shall be 

disclosed with regard to CSR activities:- 

(i) amount required to be spent by the company during the year, 

(ii) amount of expenditure incurred, 

(iii) shortfall at the end of the year, 

(iv) total of previous years shortfall,  

(v) reason for shortfall, 

(vi) nature of CSR activities, 

(vii) details of related party transactions, e.g., contribution to a trust controlled by the 

 company in relation to CSR expenditure as per relevant Accounting Standard, 

(viii)where a provision is made with respect to a liability incurred by entering into a 

 contractual obligation, the movements in the provision during the year shall be 

 shown separately. 

 

(n) details of  Crypto Currency or Virtual Currency  

 

Where the Company has traded or invested in Crypto currency or Virtual Currency during the 

financial year, the following shall be disclosed:- 

(i) profit or loss on transactions involving Crypto currency or Virtual Currency,  

(ii) amount of currency held as at the reporting date, 

(iii) deposits or advances from any person for the purpose of trading or investing in Crypto 

 Currency or virtual currency.” 
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(c) in Division III,-  

(i) in Part I- Balance Sheet,- 

(A) for the heading “Statement of Changes in Equity” and the entries relating thereto, the following shall be substituted, namely: 

“STATEMENT  OF CHANGES IN EQUITY 

Name of the Company.............. 

A. Equity Share Capital 

 

(1) Current reporting period  

 

Balance at the 

beginning of the 

current reporting 

period 

Changes in Equity 

Share Capital due to 

prior period errors 

Restated balance at 

the beginning of the 

current reporting 

period 

Changes in equity 

share capital during 

the current year 

Balance at the end of 

the  current reporting 

period 

     

 

(2) Previous reporting period 

  

Balance at the 

beginning of the 

previous reporting 

period 

Changes in Equity 

Share Capital due to 

prior period errors 

Restated balance at 

the beginning of the 

previous  reporting 

period 

Changes in equity 

share capital during 

the previous year 

Balance at the end of 

the  previous 

reporting period 

     

 

B. Other Equity  

(1) Current reporting period 

 

Share 

applicatio

n money 

pending 

allotment 

Equity 

componen

t of 

compoun

d 

financial 

instrumen

ts 

Reserves and Surplus  
Money 

receive

d 

against 

share 

warran

ts 

Total 
Capital 

Reserv

e 

Securitie

s 

Premium  

Other 

Reserve

s 

(specify 

nature) 

Retaine

d 

Earning

s 

Debt 

instruments 

through 

Other 

Comprehensi

ve Income 

Equity 

Instruments 

through 

Other 

Comprehensi

ve Income 

Effective 

portion of 

Cash 

Flow 

Hedges 

Revaluati

on 

Surplus 

Exchange 

differences 

on 

translating 

the 

financial 

statements 

Other items 

of Other 

Comprehens

ive Income 

(specify 

nature) 
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of a 

foreign 

operation 

Balance 

at the 

beginning 

of the 

current 

reporting 

period 

 

              

Changes 

in 

accountin

g 

policy/pri

or period 

errors 

              

Restat

ed 

balanc

e at the 

beginn

ing of 

the 

current 

reporti

ng 

period 

              

Total 

Compreh

ensive 

Income 

for the 
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current 

year 

 

 

Dividend

s 

 

              

Transfer 

to 

retained 

earnings 

              

Any 

other 

change 

(to be 

specified) 

              

Balance 

at the end 

of the 

current 

reporting 

period 

              

 

(2) Previous reporting period  

 

 

 

Share 

applicatio

n money 

pending 

allotment 

Equity 

componen

t of 

compoun

d 

financial 

instrumen

ts 

Reserves and Surplus  
Money 

receive

d 

against 

share 

warran

ts 

Total 
Capital 

Reserv

e 

Securitie

s 

Premium  

Other 

Reserve

s 

(specify 

nature) 

Retaine

d 

Earning

s 

Debt 

instruments 

through 

Other 

Comprehensi

ve Income 

Equity 

Instruments 

through 

Other 

Comprehensi

ve Income 

Effective 

portion of 

Cash 

Flow 

Hedges 

Revaluati

on 

Surplus 

Exchange 

differences 

on 

translating 

the 

financial 

statements 

Other items 

of Other 

Comprehens

ive Income 

(specify 

nature) 
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of a 

foreign 

operation 

Balance 

at the 

beginning 

of the 

previous 

reporting 

period 

 

              

Changes 

in 

accountin

g 

policy/pri

or period 

errors 

              

Restat

ed 

balanc

e at the 

beginn

ing of 

the 

previo

us 

reporti

ng 

period 

              

Total 

Compreh

ensive 

Income 
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for the 

previous 

year 

 

 

Dividend

s 

 

              

Transfer 

to 

retained 

earnings 

              

Any 

other 

change 

(to be 

specified) 

              

Balance 

at the end 

of the 

previous 

reporting 

period 

              

Note: Remeasurment of defined benefit plans and fair value changes relating to own credit risk of financial liabilities designated at fair value 

through profit or loss  shall be recognised as a part of retained earnings with separate disclosure of such items alongwith the relevant amounts in 

the Notes or shall be shown as a separate column under Reserves and Surplus ” 
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(B) in the “Notes”, under the heading “General Instructions For Preparation of Balance Sheet”,- 

 

(I) under the heading “(C) Receivables”, after item (iii) the following shall be inserted, namely:- 

“(iv) For trade receivables outstanding, following ageing schedule shall be given: 

 

Trade Receivables aging schedule 

(Amount in Rs.) 

Particulars Outstanding for following  periods from due date of  

payment# 

 

Less than 

6 months 

6 months -

1 year 

1-2 

years 

2-3 

years 

More than 

3 years 

Total 

(i) Undisputed 

Trade receivables – 

considered good 

(ii) Undisputed 

Trade Receivables – 

which have 

significant increase 

in credit risk 

(iii) Undisputed 

Trade Receivables – 

credit impaired 

(iv) Disputed Trade 

Receivables–

considered good 

(v) Disputed Trade 

Receivables – which 

have significant 

increase in credit 

risk 

(vi) Disputed Trade 

Receivables – credit 

impaired 

      

# similar information shall be given where no due date of payment is specified in 

that case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately”; 
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(II) under the heading “(H) Property, Plant and Equipment”, for item(iii), the following shall 

be substituted, namely:- 

 

“(iii) A reconciliation of the gross and net carrying amounts of each class of assets at the 

beginning and end of the reporting period showing additions, disposals, acquisitions through 

business combinations, amount of change due to revaluation (if change is 10% or more in the 

aggregate of the net carrying value of each class of Property, Plant and Equipment) and other 

adjustments and the related depreciation and impairment losses or reversals shall be disclosed 

separately.”; 

 

(III) under the heading “(J) Other Intangible Assets”, for item (ii)), the following item shall be 

substituted, namely:- 

 

“(ii) A reconciliation of the gross and net carrying amounts of each class of assets at the 

beginning and end of the reporting period showing additions, disposals, acquisitions through 

business combinations, amount of change due to revaluation (if change is 10% or more in the 

aggregate of the net carrying value of each class of intangible assets) and other adjustments 

and the related amortization and impairment losses or reversals shall be disclosed separately.” 

(IV) after heading (K) and the entries relating thereto, the following shall be inserted, namely:- 

“(KA) For trade payables due for payment, following ageing schedule shall be given: 

Trade Payables aging schedule 

(Amount in Rs.) 

Particulars Outstanding for following  periods from due date 

of  payment# 

 

Less than 1 

year 

1-2 years 2-3 

years 

More than 

3 years 

Total 

(i) MSME 

(ii) Others 

(iii) Disputed dues – 

MSME 

(iv)Disputed dues - 

Others 

     

# similar information shall be given where no due date of payment is specified in that 

case disclosure shall be from the date of the transaction. 

Unbilled dues shall be disclosed separately”; 

 

(V) under the heading “(S) Equity Share Capital”, after item (m), the following shall be 

inserted, namely:- 
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“(n) A company shall disclose Shareholding of Promoters* as below: 

Shares held by promoters at the end of the year % Change during the 

year*** 

S. No 

 

Promoter name No. of Shares** %of total shares**  

Total    

*Promoter here means promoter as defined in the Companies Act, 2013.  

** Details shall be given separately for each class of shares 

*** percentage change shall be computed with respect to the number at the beginning 

of the year or if issued during the year for the first time then with respect to the date of 

issue. ” 

 

(VI) after heading “W”, the following shall be inserted, namely:- 

“(WA) Where the company has not used the borrowings from banks and financial 

institutions for the specific purpose for which it was taken at the balance sheet date, the 

company shall disclose the details of where they have been used.; 

 

(WB) Additional Regulatory Information 

(i) Title deeds of Immovable Properties not held in name of the Company  

The company shall provide the details of all the immovable property (other than properties where 

the Company is the lessee and the lease agreements are duly executed in favour of the lessee) 

whose title deeds are not held in the name of the company in following format and where such 

immovable property is jointly held with others, details are required to be given to the extent of 

the company’s share. 

Relevant line item 

in the Balance 

sheet 

Description 

of  item of 

property 

 

Gross 

carrying 

value 

 

Title deeds 

held  in the 

name of 

 

Whether  title deed 

holder is promoter, 

director or relative #   

of promoter/director or 

employee of 

promoter/director  

Property held 

since which 

date  

Reason for 

not being held 

in the name of 

the 

company** 

 

PPE 

- 

 

 

Investment 

property 

- 

 

 Non-current asset 

held for sale 

- 

Land 

Building 

  

 

Land 

Building 

 

 

Land 

Building 

  

- 

 

- 

 

- 

 

- 

 

**also 

indicate if in 

dispute 
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others 

 

#Relative here means relative as defined in the Companies Act, 2013.  

*Promoter here means promoter as defined in the Companies Act, 2013. ” 

(ii) The company shall disclose as to whether the fair value of  investment property (as measured 

for disclosure purposes in the financial statements) is based on the valuation  by a registered 

valuer as defined under rule 2 of Companies (Registered Valuers and Valuation) Rules, 

2017. 

(iii) Where the Company has revalued its Property, Plant and Equipment (including Right-

of-Use Assets), the company shall disclose as to whether the revaluation is based on 

valuation by a Registered Valuer as defined under rule 2 of Companies (Registered Valuers 

and Valuation) Rules, 2017. 

(iv) Where the Company has revalued its Intangible assets, the company shall disclose as to 

whether the revaluation is based on valuation by a Registered Valuer as defined under rule 

2 of Companies (Registered Valuers and Valuation) Rules, 2017. 

 

(v) Following disclosures shall be made where loans or advances in the nature of loans are 

granted to  promoters, directors, KMPs and the related parties (as defined under the 

Companies Act, 2013), either severally or jointly with any other person that are: 

 

(a) repayable on demand or 

(b) without specifying any terms or period of repayment   

 

Type of Borrower   Amount of loan or advance  in the 

nature of loan outstanding 

Percentage to the total 

Loans and Advances  

in the nature of loans   

Promoter   

Directors   

KMPs   

Related parties   

 

(vi)   Capital-Work-in Progress (CWIP) 
 

(a) For Capital-work-in progress, following ageing schedule shall be given: 

CWIP aging schedule  

(Amount in Rs.) 

CWIP  Amount in CWIP for a period of Total*  

Less than 

1 year  

1-2 years 2-3 

years 

More than 3 

years 

 

Projects in progress       
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Projects temporarily 

suspended 

 

*Total shall tally with CWIP amount in the balance sheet. 

(b) For capital-work-in progress, whose completion is overdue or has exceeded its cost 

compared to its original plan, following CWIP completion schedule shall be given**: 

      

     (Amount in Rs.) 

CWIP  To be completed in 

Less than1 

year  

1-2 years 2-3 years More than 3 

years 

Project 1 

Project 2” 

    

 

**Details of projects where activity has been suspended shall be given separately. 

 

(vii) Intangible assets under development:  

(a) For Intangible assets under development, following ageing schedule shall be given: 

 

Intangible assets under development aging schedule 

(Amount in Rs.) 

Intangible assets 

under 

development   

Amount in CWIP  for a period of Total* 

Less than 1 year  1-2 years 2-3 years More than 3 

years 

 

Projects in 

progress 

 

Projects 

temporarily 

suspended 

     

 

* Total shall tally with the amount of Intangible assets under development in the balance sheet. 

(b) For Intangible assets under development, whose completion is overdue or has exceeded its cost 

compared to its original plan, following Intangible assets under development completion 

schedule shall be given**: 
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(Amount in Rs.) 

Intangible 

assets under 

development 

To be completed in 

Less than 1 

year 

1-2 years 2-3 years More than 3 years 

Project 1 

Project 2 

    

 

**Details of projects where activity has been suspended shall be given separately. 
 

(viii) Details of Benami Property held 

Where any proceedings have been initiated or pending against the company for holding 

any benami property under the Benami Transactions (Prohibition) Act, 1988 (45 of 

1988) and rules made thereunder, the company shall disclose the following:- 

(a) Details of such property, 

(b) Amount thereof, 

(c) Details of Beneficiaries, 

(d) If property is in the books, then reference to the item in the Balance Sheet, 

(e) If property is not in the books, then the fact shall be stated with reasons, 

(f) Where there are proceedings against the company under this law as an abetter of 

the transaction or as the transferor then the details shall be provided. 

(g) Nature of proceedings, status of same and company’s view on same. 
 

(ix) Where the Company has borrowings from banks or financial institutions on the basis of 

security of current assets, it shall disclose the following:- 

(a) whether quarterly returns or statements of current assets filed by the Company with 

banks or financial institutions are in agreement with the books of accounts, 

(b) if not, summary of reconciliation   and reasons of material discrepancies if any to be 

adequately disclosed.  
 

(x) Wilful Defaulter*  

Where a company is a declared wilful defaulter by any bank or financial Institution or 

other lender, following details shall be given, namely:- 

(a)date of declaration as wilful defaulter, 

(b) details of defaults (amount and nature of defaults). 

*wilful  defaulter”  here means  a  person  or  an  issuer  who  or  which  is  categorized  

as  a  wilful defaulter by any bank or financial institution (as defined under the Companies 

Act, 2013) or consortium  thereof,  in  accordance  with  the  guidelines  on  wilful  

defaulters  issued  by  the Reserve Bank of India. 
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(xi)  Relationship  with Struck off Companies  

Where the company has any transactions with the companies struck off under section 248 

of Companies Act, 2013 or section 560 of Companies Act, 1956, the Company shall 

disclose the following details, namely:- 

Name of 

struck off 

Company  

Nature of transactions 

with struck-off Company 

Balance 

outstanding 

Relationship with  

the Struck off company, if any, 

to be disclosed 

 Investments in securities   

 Receivables    

 Payables   

 Shares held by stuck off 

company 

  

 Other outstanding 

balances (to be specified) 

  

 

(xii) Registration of charges or satisfaction with  Registrar of Companies (ROC) 

Where any charges or satisfaction yet to be registered with ROC beyond the statutory period, 

details and reasons thereof shall be disclosed. 

 

(xiii) Compliance with number of layers of companies  

Where the company has not complied with the number of layers prescribed under clause (87) 

of section 2 of the Act read with Companies (Restriction on number of Layers) Rules, 2017, 

the name and CIN of the companies beyond the specified layers and the relationship/extent of 

holding of the company in such downstream companies shall be disclosed. 

(xiv) Following Ratios shall be disclosed. 

(a) Capital to risk-weighted assets ratio (CRAR) 

(b) Tier I CRAR 

(c) Tier II CRAR 

(d) Liquidity Coverage Ratio 

 

(xv) Compliance with  approved Scheme(s) of Arrangements 

Where any Scheme of Arrangements has been approved by the Competent Authority in terms 

of sections 230 to 237 of the Companies Act, 2013, the Company shall disclose that the effect 

of such Scheme of Arrangements have been accounted for in the books of account of the 

Company ‘in accordance with the Scheme’ and ‘in accordance with accounting standards’. Any 

deviation in this regard shall be explained. 

(xvi) Utilisation of Borrowed funds and share premium:  

(A) Where company has advanced or loaned or invested funds (either borrowed funds or share 

premium or any other sources or kind of funds) to any other person(s) or entity(ies), including 
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foreign entities (Intermediaries) with the understanding (whether recorded in writing or 

otherwise) that the Intermediary shall 

(i) directly or indirectly lend or invest in other persons or entities identified in any manner 

whatsoever by or on behalf of the company (Ultimate Beneficiaries) or 

(ii) provide any guarantee, security or the like to or on behalf of the Ultimate Beneficiaries; 

 the company shall disclose the following:- 

(I) date and amount of fund advanced or loaned or invested in Intermediaries with 

complete details of each Intermediary. 

(II) date and amount of fund further advanced or loaned or invested by such Intermediaries 

to other intermediaries or Ultimate Beneficiaries alongwith complete details of the 

ultimate beneficiaries. 

(III)  date and amount of guarantee, security or the like provided to or on behalf of the 

Ultimate Beneficiaries 

(IV) declaration that relevant provisions of the Foreign Exchange Management Act, 1999 

(42 of 1999) and Companies Act has been complied with for such transactions and 

the transactions are not violative of the Prevention of Money-Laundering act, 2002 

(15 of 2003).; 

(B) Where a company has received any fund from any person(s) or entity(ies), including foreign 

entities (Funding Party)  with the understanding (whether recorded in writing or otherwise) that 

the company shall 

(i) directly or indirectly lend or invest in other persons or entities identified in any manner 

whatsoever by or on behalf of the Funding Party (Ultimate Beneficiaries) or 

(ii) provide any guarantee, security or the like on behalf of the Ultimate Beneficiaries, the 

company shall disclose the following:- 

(I) date and amount of fund received from Funding parties with complete details of each 

Funding party. 

(II) date and amount of fund further advanced or loaned or invested other intermediaries 

or Ultimate Beneficiaries alongwith complete details of the other intermediaries’ or 

ultimate beneficiaries. 

(III) date and amount of guarantee, security or the like provided to or on behalf of the 

Ultimate Beneficiaries 

(IV) declaration that relevant provisions of the Foreign Exchange Management Act, 1999 

(42 of 1999)  and Companies Act has been complied with for such transactions and 

the transactions are not violative of the Prevention of Money-Laundering act, 2002 (15 

of 2003).; 
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(ii) in Part II- Statement of Profit and Loss,  under the heading “General Instructions for Preparation 

of Statement of Profit and Loss”, in paragraph “11. Additional Information”, after item “iv.”, and the 

entries relating thereto, the following items shall be inserted, namely:- 

“v. undisclosed income 

The Company shall give details of any transactions not recorded in the books of accounts that 

has been surrendered or disclosed as income during the year in the tax assessments under the 

Income Tax Act, 1961 (such as, search or survey or any other relevant provisions of the 

Income Tax Act, 1961), unless there is immunity for disclosure under any scheme. Also, state 

whether the previously unrecorded income and related assets have been properly recorded in 

the books of account during the year. 

 

vi. Corporate Social Responsibility (CSR) 

Where the company (NBFC) covered under section 135 of the Companies Act, the following 

shall be disclosed with regard to CSR activities:- 

(a) amount required to be spent by the company during the year, 

(b) amount of expenditure incurred, 

(c) shortfall at the end of the year, 

(d) total of previous years shortfall,  

(e) reason for shortfall, 

(f) nature of CSR activities, 

(g) details of related party transactions, e.g., contribution to a trust controlled by the 

 company in relation to CSR expenditure as per relevant Accounting Standard, 

(h) where a provision is made with respect to a liability incurred by entering into a 

 contractual obligation, the movements in the provision during the year shall be 

 shown separately. 

 

vii. details of Crypto Currency or Virtual Currency  

Where the Company has traded or invested in Crypto currency or Virtual Currency during the 

financial year, the following shall be disclosed:- 

(a) profit or loss on transactions involving Crypto currency or Virtual Currency, 

(b) amount of currency held as at the reporting date, 

(c) deposits or advances from any person for the purpose of trading or investing in Crypto 

 Currency or virtual currency.” 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

कारपोरेट कार्य मतं्रालर् 

अजधसचूना 

नई दिल्ली, 15 जसतम् बर,  2022  

सा.का.जन. 700(अ).—कें द्रीर् सरकार, कंपनी अजधजनर्म, 2013 (2013 का 18) की धारा 469 की उपधारा (1) 

और उपधारा (2) द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, कंपनी (पररभाषा संबंधी ब्र्ौरों के जिजनिेि) जनर्म, 2014 का 

और संिोधन करन ेहते ुजनम्नजलजखत जनर्म बनाती ह,ै अर्ायत:्- 

1. संजिप्त नाम और प्रारंभ.- (1)  इन जनर्मों का संजिप्त नाम कंपनी (पररभाषा संबंधी ब्र्ौरों के जिजनिेि) संिोधन 

जनर्म, 2022 ह।ै 

(2)  रे् रािपत्र में उनके प्रकािन की तारीख को प्रिृत्त होंगे। 

2. कंपनी (पररभाषा संबंधी ब्र्ौरों के जिजनिेि) जनर्म, 2014 में,   

जनर्म 2 में, उप जनर्म 1 में, खंड (न) के स्ट्र्ान पर, जनम्नजलजखत खंड रखा िाएगा, अर्ायत:-  

“(न) इस अजधजनर्म की धारा 2 के खंड 85 के उपखंड (i) और उपखंड (ii) के प्रर्ोिनों के जलए, लघ ुकंपनी की समाित्त 

पूंिी और आितय क्रमिः चार करोड़ रुपर्े और चालीस करोड़ रुपर् ेसे अजधक नहीं होगा।”। 

[फा. सं. 1/13/2013-सीएल-V, भाग-I] 

मनोि पाण्डेर्, संर्ुि सजचि 

रटप्पण : मलू जनर्म, द्वारा भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (i) संख्र्ा सा.का.जन. 238(अ.) तारीख 

31 माचय, 2014 द्वारा प्रकाजित दकए गए और संख्र्ा 123(अ) तारीख 19 फरिरी, 2021 द्वारा अंजतम बार 

संिोजधत दकए गए। 

स.ं  620] नई दिल्ली, बृहस्ट् पजतिार, जसतम् बर 15, 2022/भाद्र 24, 1944  

No. 620] NEW DELHI,  THURSDAY, SEPTEMBER 15, 2022/BHADRA 24, 1944  

सी.जी.-डी.एल.-अ.-15092022-238857
CG-DL-E-15092022-238857
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(i)] 

MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 15
th
 September, 2022 

G.S.R. 700(E).—In exercise of the powers conferred by sub-sections (1) and (2) of section 469 of 

the Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules further to 

amend the Companies (Specification of Definition Details) Rules, 2014, namely:- 

1. Short title and commencement.- (1) These rules may be called Companies (Specification of 

definition details) Amendment Rules, 2022. 

(2) They shall come into force from the date of their publication of this notification in the Official 

Gazette.  

    2.  In the Companies (Specification of definition details) Rules, 2014, 

         in  rule 2, in sub-rule (1), for clause (t), the following clause shall  be substituted, namely:- 

         “(t) For the purposes of sub-clause (i) and sub-clause (ii) of  clause (85) of section 2 of the Act, paid 

up capital and turnover of the small company shall not exceed rupees four crore and rupees forty crore 

respectively.”. 

[F. No. 1/13/2013-CL-V, Part I] 

MANOJ PANDEY, Jt. Secy. 

Note :  The principal rules were published in the Gazette of India, Extraordinary, Part-II, section 3, sub-

section(1) vide number G.S.R.238(E), dated the 31
st
 March, 2014 and last amended,  vide  number 

123 (E), dated the 19
th
 February, 2021.  
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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)
C.M. NO. ________ OF 2022

IN
WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

APPLICATION SEEKING STAY UNDER SECTION 151
CODE OF CIVIL PROCEDURE READ WITH ARTICLE 226
OF THE CONSTITUTION OF INDIA

MOST RESPECTFULLY SHOWETH:

1. That the Petitioner has this day filed a Writ Petition before this

Hon’ble Court. From the perusal of the Writ Petition, it is clear

that the Petitioner has got a good prima facie case in their favour.

To avoid repetition, the contents of Writ Petition may kindly be

treated as part of this stay application.

2. That if the interim relief as prayed for is not granted, the

Petitioner will suffer huge irreparable loss, which would not be

compensated in any terms.

3. That if the action of the Respondent NO.1 is not declared as

unjust and arbitrary, it will cause great and irreparable injury to
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the Petitioner which would not be compensated in any manner

and the purpose of filling the present Writ Petition would be

frustrated.

4. That the balance of convenience also lies in favour of the

Petitioner.

PRAYER:

a. It is, therefore, prayed that this Stay Application may kindly be

allowed and during the pendency of this Writ Petition, the

Respondent no.1 may be directed to grant a stay on levying of

additional fines and penalties due to delay in filing of form.

b. Any other appropriate order /directions which this Hon'ble

Court deems just and proper in the facts and circumstances of

this case may kindly also be passed in favour of the Petitioner

in the interest of justice.

PETITIONER THROUGH
AUTHORISED SIGNATORY

THROUGH COUNSELS

For Amicus Legal Advocates & Consultants

SUSSHIL DAGA(R/2160/2011)
ANURAG KALAVATIYA(R/4536/2010)

M.No.99282-95553; 98296-89999
Email: susshil@amicuslegal.in

anurag@amicuslegal.in
NEW DELHI
DATED:



178
IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)

C.M. NO. ___________ OF 2022
IN

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

AFFIDAVIT

I, Dilip Kumar Choudhary S/o Shri Arvind Kumar Choudhary, aged

about 32years, authorized representative of KUMAR DILIP &

ASSOCIATES , having Registered Office at C-35, Sector-47, Noida,

Uttar Pradesh-201303 do hereby solemnly affirm and declare on oath

as under: -

1. That I am the Petitioner in the present petition and I am conversant

with the facts and circumstances of the Petition and as such

competent to swear this affidavit.

2. That the content of the accompanying application has been drafted by

my counsel under my instructions and the same are also true and

correct to my knowledge, the contents thereof may kindly be read as
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part and parcel to this affidavit also which are not being represented

herein for the sake of brevity.

3. That the contents of the application are drafted by my counsels which

are true to the best of my knowledge derived from the records

maintained by me.

DEPONENT

VERIFICATION

Verified at Delhi on this ____day of October 2022, that the contents

of the above affidavit are true and correct to the best of my

knowledge, no part of it is false and nothing material has been

concealed there from.

DEPONENT
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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)

C.M. NO. ___________ OF 2022
IN

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

APPLICATION FOR EXEMPTION UNDER SECTION 151
OF THE CODE OF CIVIL PROCEDURE.

MOST RESPECTFULLY SHOWETH:

1. That the petitioner has filed the accompanying writ petition,

seeking reliefs on the consideration of the grounds forming the

subject matter of the accompanying writ petition.

2. That for the proper and appropriate adjudication of the

controversy involved in the matter, the Petitioner has relied on

certain annexure/documents and typed, legible, with proper

margin and font, certified copies whereof are not available with

the Petitioner.

3. That since the matter is urgent in nature, the Petitioner is
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requesting to exempt the petitioner for the filing certified copy,

legible, with proper margin and font and typed copies of

annexures.

4. That the present application has been moved bonafide and in

the interest of justice.

PRAYER:

In view of the aforementioned facts and circumstances, it is most

respectfully prayed that this Hon’ble Court may be pleased to:

a) exempt the petitioner from filing the certified copy, legible,

with proper margin and font and typed copies of the annexures

etc.

b) Pass any other necessary and appropriate orders and direction,

as this Hon’ble Court may deem fit and proper in the facts and

circumstances of the case.

PETITIONER THROUGH
AUTHORISED SIGNATORY

THROUGH COUNSELS

SUSSHIL
DAGA

[R/2160/2011]

ANURAG
KALAVATIYA
[R/4536/2010]

CHITRANSH
MATHUR

[R/2198/2019]

AKSHAT
KHANDELWAL

[R/2613/2020]

TARUSHI
MAHESHWARI

[R/5346/2021]

SHREYANS
JAIN

[R/428/2022]
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AMICUS LEGAL ADVOCATES AND CONSULTANTS
COUNSELS FOR THE PETITIONER

Office No. R-2, First Floor, Adjacent to CBI Office
Tilak Marg, C-Scheme Jaipur – 302001 (Raj)
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IN THE HIGH COURT OF DELHI AT NEW DELHI

(CIVIL WRIT JURISDICTION)

C.M. NO. ___________ OF 2022
IN

WRIT PETITION (CIVIL) ________________ OF 2022

IN THE MATTER OF:

DILIP KUMAR CHOUDHARY S/O ARVIND KUMAR
CHOUDHARY, PROPRIETOR OF KUMAR DILIP &
ASSOCIATES.

…PETITIONER
VS.

MINISTRY OF CORPORATE AFFAIRS & ANR.
...RESPONDENTS

AFFIDAVIT

I, Dilip Kumar Choudhary S/o Shri Arvind Kumar Choudhary, aged

about 32years, authorized representative of KUMAR DILIP &

ASSOCIATES , having Registered Office at C-35, Sector-47, Noida,

Uttar Pradesh-201303 do hereby solemnly affirm and declare on oath

as under: -

1. That I am the Petitioner in the present petition and I am conversant

with the facts and circumstances of the Petition and as such

competent to swear this affidavit.

2. That the content of the accompanying application has been drafted

by my counsel under my instructions and the same are also true

and correct to my knowledge.
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3. That the contents of the application are drafted by my counsels

which are true to the best of my knowledge derived from the

records maintained by me.

DEPONENT

VERIFICATION

Verified at Delhi on this ____day of October 2022, that the contents

of the above affidavit are true and correct to the best of my

knowledge, no part of it is false and nothing material has been

concealed there from.

DEPONENT
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